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 17.20  hrs.  I  would  like  to  congratulate  the  hon.

 DISCUSSION  UNDER  RULE  193

 Discussions Re.  Decisions  on  Mandal
 Commission  Report

 And
 Measures  for  promotion  of  employ-
 ment  for  youth  in  addition  to  reserva-
 tions  for  socially  and  educationally

 backward  classeg—Contd.

 [English]

 MR.  DEPUTY  SPEAKER:  The
 House  will  now  take  up  further  dis-
 cussion  under  Rule  193  on  the  state-
 ment  made  by  the  Prime  Minister  in
 the  House  on  7th  August,  1990  re-
 garding  decisions  on  the  Mandal  Com-
 mission  Report,  raised  by  Shri  Harish
 Rawat  on  4th  September,  1990.  Shri
 Ram  Naik  will  now  speak.

 {Translation}

 SHRI  RAM  NAIK  (Bombay  North):
 Mr.  Deputy  Speaker,  Sir,  as  a  sequal
 to  statement  made  by  the  hon.  Prime
 Minister  on  the  Mandal  Commission  on
 7th  August,  there  were  public  agita-
 tions  and  agitations  by  the  youth  and
 students  in  many  parts  of  the  country.
 Thereafter,  the  hon.  Prime  Minister
 made  his  second  statement  on  27th
 August.  I  would  like  to  express  my  own
 views  as  well  as  the  views  of  the  Bha-

 ratiya  Janata  Party  before  you  with

 regard  to  both  the  statements  of  the
 Prime  Minister.

 Mr.  Deputy  Speaker,  Sir,  we  are

 having  a  discussion  on  this  subject
 under  Rule  193.  When  a  proposal
 from  the  Business  Advisory  Commit-
 tee  came  up,  I  had  said  that  there
 could  only  be  a  discussion  under  Rule
 193  and  no  decision  could  be  taken
 on  it.  Had  there  been  a  discussion  on
 a  motion  under  Rule  184  a  decision
 could  be  taken  by  the  House  and  it
 would  have  come  before  all  of  us.
 Had  it  been  so,  it  would  have  been
 better.  It  appears  to  me  that  only  a
 discussion  could  be  held  today  on
 this  issue.

 Prime  Minister  and  the  National
 Front  Government  on  the  point  of
 reservation.  The  new  Government
 took  a  decision  to  extend  certain  faci-
 lities  which  were  not  available  to
 neo-Buddists  earlier.  Before  taking  a
 decision  in  this  regard,  different  par-
 ties  and  Members  having  divergent
 views  were  consulted  in  the  matter.  It
 was  indeed  a  commendable  step  to  take
 such  a  decision  in  the  interest  of  these

 people  who  had  remained  neglected
 for  years.  I  admit  that  a  general  con-
 sensus  has  emerged  in  this  regard.
 Though  I  am  a  person  not  of  a  high
 stature,  who  has  been  elected  from  a
 far  off  place  like  Maharashtra  but  I
 felt  that  a  good  decision  has  been
 taken  in  this  regard.

 I  would  like  to  make  a  few  submis-
 sions  about  the  stand  of  the  Bharatiya
 Janata  Party  on  Mandal  Commission.
 First  of  all  I  would  like  to  make  it
 clear  that  the  social  and  economic

 injustice  has  been  done  to  the  people
 who  have  been  considered  as  back-
 ward  castes,  for  thousands  of  years.
 They  were  not  getting  their  due  place
 in  the  society.  It  required  a  change.
 It  was  very  necessary  to  raise  the
 social  and  economic  status  of  these

 poor  people  besides  the  removal  of  un-

 touchability.  The  Bharatiya  Janata

 Party  believes  that  it  is  in  that  ccn-
 text  that  we  should  look  at  the  Man-
 dal  Commission  report.  Implementa-
 tion  of  the  report  should  be  taken  up
 by  taking  all  of  us  into  confidence.

 There  is  a  need  to  work  for  the

 upliftment  of  the  oppressed  people.
 There  should  be  no  politics  in  it.  This
 work  should  be  done  by  rising  above
 party  considerations.  We  should  view
 the  Mandal  Commission  Report  in
 this  perspective.  If  we  bring  in  party
 politics  in  it,  we  cannot  work  for  the

 upliftment  of  the  backward  classes.
 We  have  to  see  as  to  what

 approach we  should  adopt  to  achieve  that  end
 and  whether  it  should  be  qa  way
 of  struggle  or  that  of  harmony.
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 However  I  am  of  the  view  that  we  can
 do  that  by  adopting  an  approach  of

 harmony  to  bring  the  backward  class-
 es  in  the  mainstream.  We  should  view
 the  problem  of  Mandal  Commission
 in  this  perspective.

 Yesterday,  Shri  Harish  Rawat  made
 a  forceful  speech  on  behalf  of  the

 Congress(J).  He  said  that  there  had
 been  some  mention  about  the  Mandal
 Commission  in  his  party’s  manifesto.
 While  hearing  his  speech  yesterday,
 it  appeared  to  me  that  I  had  also  read
 his  party’s  manifesto.  However  I  had
 a  faint  memory  in  this  regard  and  was
 doubtful  that  any  such  mention  had
 ever  been  made  in  the  Congress(I)
 manifesto.  Today  I  went  through  their
 manifesto.  If  they  have  the  actual

 copy  of  the  manifesto,  I  would  like  to
 tell  then:  that  the  Congress(I)  did  not
 make  any  mention  of  the  Mandal
 Commission  in  its  election  manifesto.
 There  is  no  ambiguity  init.  ।  feel
 that  it  is  not  proper  to  make  such  a

 wrong  statement  in  the  House.

 THE  PRIME  MINISTER’  (SHRI
 VISHWANATH  PRATAP  SINGH).
 ।  would  like  to  give  the  Hon’ble
 Member  ain  information.  You  came  to
 know  of  it  only  after  going  through
 the  manifesto,  but  the  President  of
 the  Congress(I),  Shri  Rajiv  Gandhi
 told  me  himself  that  there  was  no
 mention  of  Mandal  Commission  in  his

 party’s  manifesto.

 SHRI  RAM  NAIK:  Mr.  Deputy
 Speaker,  Sir,  it  becomes  clear  from
 the  about  statement  that  the  President
 of  the  Cuongress(1)  has  gone  through
 his  party’s  manifesto  and  it  is  clear
 that  there  was  no  such  mention  in  it.
 1  would,  therefore,  like  to  congratu-
 late  Shri  Rajiv  Gandhi  for  this.

 [English]

 SHRI  NIRMAL  KANTI  CHAT-
 TERJEE  (Dum  Dum):  There  is  no

 quires  that  they  should  read  their
 manifesto.  (Interruptions)

 [DR.  THAMBI  DURAI  in  the  Chair]

 16.27  his.

 SHRI  M.  J.  AKBAR  (Kishangan)):
 Have  you  read  your  Constitution,  your
 manifesto?  Have  you  read  the  BJP’s
 manifesto?

 MR.  CHAIRMAN:  We  have  al-
 ready  discussed  with  imost  of  our
 leaders  about  this.  We  have  to  take
 the  Mandal  Commission  Report  very
 seriously.  If  we  are  going  to  divert
 and  dilute  the  issue,  I  think  we  can-
 not  create  any  impact.  Therefore,  I
 request  the  hon.  Members  to  coope-
 rate  with  the  Chair.  Mr.  Ram  Naik,
 please  carry  on.

 (Interruptions)

 SHRI  MURLI  DEORA  (Bombay

 ore
 Don’t  worry  about  our  mani-

 esto.

 [Translation]

 SHRI  RAM  NAIK:  The  question
 is  that  why  the  Congress  Government
 did  not  take  any  decision  on  the  re-
 port  of  Mandal  Commission.  They
 are  answerable  to  the  country.  You
 should  tell  that  why  you  have  not
 taken  decision  on  Mandal  Commis-
 sion’s  report.  I  agree  that  this  is  very
 important  matter  and  your  silence
 shows  that  you  never  wanted  to  sup-
 port  Mandal  Commission  and  imple-
 ment  its  report....(/nierruptions)...

 ।  will  explain  my  view  point.  One
 hon.  Member  from  Bombay  Shri  Murli
 Deora  was  saying  that  I  should  ex-
 plain  my  view  point.  I  would  also
 like  to  explain  my  party's  stand  be-
 cause  we  also  prepared  our  manifesto
 and  it  was  prepared  after  much  consi-
 deration  and  consultations.  Therefore,
 I  would  like  to  clarify  to  this  house



 421
 Rule  193
 Dec.  on  Mandal  Commission

 Report  And

 my  partys  view  as  expressed  in  the
 manifesto  of  my  party.  I  would  like
 to  read  out  a  paragraph  about  the
 reservation  policy:

 [Ertglish]

 I  quote  our  reservation  policy.  It
 says:—

 “In  the  opinion  of  the  BJP,  the
 question  of  reservation  has  to  be
 viewed  with  an  open  mind  free
 from  all  prejudices  of  any  kind.”

 For  this,  BJP  Commends:

 (1)  Reservation  should  be  con-
 tinued  for  the  Scheduled
 Castes  and  Scheduled  Tri-
 bes  as  before;

 (2)  Reservation  shuuld  also  be
 made  for  other  backward
 classes  broadly  on  the
 basis  of  Mandal  Commis-
 sion  Report,  with  prefe-
 rence  to  ve  given  to  the

 poor  among  these  very
 classes;  and

 (3)  As  poverty  is  an  import-
 ant  contributory  factor  for
 backwardness,  reservation
 should  be  provided  for
 members  of  the  other  castes
 on  the  basis  of  their  eco-
 nomic  conditions......  १

 [Translation}

 80  our  views  are  clear  in  this  matter
 which  has  been  written  in  clear
 words....

 SHRI  PIYUS  TIRAKY  (Alipur-
 duars):  Christians  and  Muslims  have
 not  been  given  reservation  on  this
 basis  only.  Are  there  no  rules?  (In-
 terruptions)  When  you  have  given  re-
 servation  to  the  converted  Buddhists

 why  not  to  these  people.  (Jn-
 ferruptions)

 Discussion  Under  BHADRA  14,  1912(SAKA)  Measures  for  422
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 [English]

 MR.  CHAIRMAN:  I  request  the
 hon.  Members  that  they  are  going  to
 get  the  opportunity  to  speak.  Who-
 soever  has  given  the  name,  he  is  go-
 ing  to  be  called.  There  is  no  restric-
 tion  about  that  especially  on  this  sub-

 ject.  It  is  a  very  sensitive  subject  and
 also  a  very  important  subject.  The
 nation  expects  more  from  us.  There-
 fore.  we  are  going  to  discuss  this  tho-

 roughly.  Therefore,  wnen  one  Mem-
 ber  is  speaking,  please  do  not  disturb
 him.  (Interruptions)

 MR.  CHAIRMAN:  I  will  give  you
 the  opportunity  to  speak  at  that  time
 and  not  now.  ।  will  call  you  after-
 wards,

 (Interruptions)

 SHRI  PIYUS  TIRAKY:  Do  you
 think  that  Christians  are  not  Indians.
 (Interruptions)

 MR.  CHAIRMAN:  Everybody  in
 India  is  an  Indian.  There  is  no  diff-
 erentiation  whether  he  is  Hindu,
 Muslim  or  Christian.  All  are  Indians.
 There  is  no  dispute  about  that.  IT

 request  the  Members  not  to  provoke
 the  Member.

 (Interruptions)

 MR.  CHAIRMAN:  I  request  the
 hon.  Members  not  to  provoke  others.
 If  you  provoke,  definitely  the  issue
 will  be  diverted  and  then  you  cannot
 talk  on  the  subject.  Therefore,  I

 humbly  request  you  to  restrict  your-
 self.  Please  do  not  disturb  a  Member
 when  he  is  speaking.

 (Interruptions)

 [Translation]

 SHRI  RAM  NAIK:  Hon.  Chair-
 man,  Sir,  the  caste  system  is  a  curse
 on  Hindu  society.  These  evil  prac-
 tices  were  not  the  part  of  religion  but
 later  on  these  evil  practices  creeped
 into  the  Hindu  religion  and  untouch-
 ability  took  hold  of  the  social  system,
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 Whereas  Christianity  is  free  from  all
 these  evil  practices.  The  practice  of

 untouchability......  (Interruptions)...
 This  caste  system  and  practice  of  un-
 touchability  are  only  in  Hindu  reli-

 gion.  Therefore,  this  provision  was
 Made  to  put  an  end  to  evil  practices
 of  Hindu  religion  and  to  uplift  the
 downtrodden  and  oppressed  people.
 The  reservation  for  scheduled  caste
 and  scheduled  tribes  will  have  to  con-
 tinue  in  view  of  upliftment  of  these

 people.  Number  of  Castes  mention-
 ed  in  the  report  of  Mandal  Commis-
 sion  can  be  reduced  or  increased  but
 broadly  speaking  these  people  need
 reservation  for  their  upliftment.  I
 am  saying  broadly  because  this  has
 also  been  added  that  the  reservation
 should  be  on  the  economic  hasis.
 I  would  like  to  give  an  example  in
 this  regard  there  is  a  caste  called
 ‘Sonar’  in  Maharashtra,  It  may  be
 called  Soni  in  other  places  also.  They
 arc  goldsmiths  and  their  income  in

 Bombay  city  would  be  lakhs  of
 rupees  but  they  carn  only  four  hun-
 dred  or  five  hundred  rupees  in  villa-
 ges.  Therefore,  if  we  provide  reserva-
 tion  on  caste  basis  and  on  economic
 basis  the  goldsmiths  of  Bombay  will
 try  to  snatch  all  the  benefits.  Hence,
 this  benefit  should  be  extended  to  the

 poor  people  and  to  the  economically
 weaker  classes.  Therefore,  we  demand
 that  such  a  contribution  should  also
 be  imposed  in  case  of  these  OBCs.
 There  are  many  castes  besides  those
 Mandal  Commission  which  are  eco-
 nomically  very  weaker  and  these

 people  should  not  be  151:  out  because

 they  also  need  the  opportunities  for

 upliftment.  Reservation  should  be
 made  for  these  people  also.  The
 Bhartiya  Janata  Party  included  these

 points  in  their  manifesto.  Therefore,
 these  facts  should  also  be  considered
 while  discussing  the  Mandal  Com-
 mission  Report.

 Mr.  Chairman,  the  only  reason  be-
 hind  all  these  disturbances  is  that
 Prime  Minister  Shri  V.  P.  Singh  did

 to  reservations,  etc.

 not  consult  any  party  before  taking  this
 decision.  He  has  been  consulting  the
 various  political  parties  on  important
 matters  before  taking  any  decision  on
 them.  This  is  a  good  pructice.  He
 has  been  consulting  not  only  support-
 ing  parties  like  Bhartiya  Janata  Party
 or  Communist  parties  but  also  Con-

 gress  party.  So  in  this  way  a  path  of
 consensus  was  evolved  which  helped
 in  taking  important  and  good  decisions.
 But  in  this  case  why  did  he  not  con-
 sult  any  party  and  nothing  was  done
 to  arrive  at  a  consensus.  I  have
 failed  to  understand  that.  He  should
 tell  the  house  as  to  why  did  he  do  so.
 In  this  way  it  seems  that  he  wanted
 to  suggest  a  new  thing  and  wanted  to
 make  a  new  system  but  we  feel  that—

 [English]

 the  remedy  has  become  worse  than
 the  disease.

 |  Translation]

 He  wanted  to  implement  the  recom-
 mendations  of  the  Commission  but
 while  doing  so  he  has  _  created
 differences  in  the  minds  of  people.

 [English]

 We  have  lost  a  golden  opportunity.
 A  golden  opportunity  has  been  fritter-
 ed  away  by  acting  in  haste  for  which
 the  country  is  paying  very  heavily  for
 the  last  one  month.

 [Translation]

 What  happened  in  the  last  one  month.
 Disturbances  took  place  at  many
 places.  Had  the  people  been  taken
 into  confidence  it  would  not  have

 happened.  I  am  proud  that  no  such

 agitations  have  been  launched  in  Ma-
 harashtra  over  this  issue.  This  is  all
 because  there  was  consensus  among
 the  political  parties  in  Maharashtra
 and  they  had  held  discussions  on  this
 issue  many  times.

 FINANCE  MINISTER  (PROF.
 MADHU  DANDAVATE):  Do  not

 say  like  this.  Otherwise  there  also  it
 will  start.
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 ROF.  RAM  GANESH  KAPSE
 ane):  Consensus  is  vety  necessary.

 That  is  why  it  is  being  said.

 SHRI  RAM  NAIK:  If  there  would
 have  been  consensus  it  would  have  not
 happened.  We  feel  sorry  for  not  being
 consulted.  We  are  supporting  them
 and  will  continue  to  do  so  but  they
 have  ignored  us.

 (Interruptions)

 You  all  know  about  an  eminent
 American  writer  Dale  Carnegie  who
 has  written  a  Book.  ‘How  to  win
 Friends’,  but  I  feel  that  in  this  case
 Prime  Minister  has  done  such  a  work
 which  shows  that  ‘How  to  loose
 friends’,  This  is  not  proper.  Taking
 all  these  facts  into  consideration,  the
 paths  of  arriving  at  consensus  should
 be  adopted.  I  request  the  Prime
 Minister  that  the  Prasar  Bharti  Bill
 was  also  passed  after  mutual  consul-
 tations  and  consensus.  Though.
 nearly  400  amendments  were  moved
 but  it  was  passed  because  all  parties
 were  taken  into  confidence.  (Inter-
 ruptions)

 That  bill  was  passed  unanimously
 in  this  house.  But  what  happened  in
 Rajya  Sabha,  as  we  need  not  to
 into  that  .........  (Interruptions):  The
 countrymen  will  say  that  Congress  is
 a  party  which  agrees  to  a  point  in  the
 Lok  Sabha  and  opposes  the  same  in
 the  Rajya  Sabha...  (Interruptions).  It
 is  something  very  important  and  the
 government  can  do  it  on  the  basis  of  a
 consensus.

 On  27th  August,  you  had  said  that
 5  to  10  per  cent  reservation  would
 be  provided  on  the  basis  of  economic
 corisiderations.  I  feel  that  the  govern-
 ment  is  required  to  be  very  clear  about
 their  declarations  to  that  effect.  In
 fact  the  Government  has  made  that
 announcement  under  the  pressure  of
 the  youth.  They  have  put  it  through
 their  agitation.  It  is  only  because  of
 it  that  the  Government  proposes  to

 ovide  5  to  10  per  cent  reservation.
 ut  what  is  the  reason  and  reasoning
 28—4  LSS/ND/91
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 behind  this.  This  should  be  made
 clear  to  the  House.  The  Government
 should  examine  it  properly.  That  will
 make  certain  things  very  clear.  This
 provision  of  5  to  10  per  cent  reser-
 vation  on  the  basis  of  economic  con-
 sideration  is  to  be  made  for  the  people
 other  than  S.C.  and  S.T.  and  O.B.C.
 because  the  so-called  upper  castes
 have  not  been  covered  by  the  Mandal
 Commission.  It  is  on  and  above  the
 constitutional  provisions.  This  needs
 clarification.  All  these  things  have
 been  creating  confusion  in  the  minds
 of  the  people.  Casteism  is  a  stigma
 on  Hinduism  and  all  of  have  been

 making  concerted  efforts  to  wipe  it
 out.  Hindu  religion  is  plagued  by  a
 number  of  evil  practices  such  as  the
 caste  system  or  the  practice  of  un-

 touchability  which  cannot  be  found  in

 any  other  religion  of  the  world-belt
 Islam  or  Christianity.  All  are  consi-
 dered  equal  by  them.  However  it
 remains  to  be  decided  whether  such
 a  demand  of  reservation  by  the  people
 of  other  religions  is  justified  or  not...

 (Interruptions).  The  remaining  fifty
 per  cent  people  i.e.  the  socalled  upper
 castes  of  Hindu  society  who  do  not
 believe  in  the  equality  of  all  will  have
 to  live  like  Muslims  and  Christians.
 Honourable  Prime  Minister  has  said
 it  so  outside  that  one  tends  to  think
 that  they  do  not  propose  to  provide
 reservation  on  economic  grounds,  in

 respect  of  other  communities.  Where-
 as  the  Government  is  talking  of  grant-
 ing  reservations  to  Christians  and
 Muslems  having  no  system  of  caste
 in  their  society.  s  is  what  the

 people  think.  If  the  Government
 choses  to  do  so,  it  will  pave  the  way
 for  further  distintegration  of  the

 country.  They  should  not  take  such

 steps.  We  request  the  Government....

 PROF.  MADHU  DANDAVATE:
 Backward  classes  2mong  Muslims
 have  been  covered.

 SHRI  RAM  NAIK:  I  know  it.  I

 am  not  saying  anyth  about  the

 communities  which  have  been  covered
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 by  the  Mandal  Commission  and
 we  have  no  objection  to  that.  Society
 has  started  feeling  the  cxtent  of  reser-
 vation.  There  should  be  a  discussion
 on  this  point  whether  the  extent  of
 reservation  should  be  more  than  50%,
 or  not.  However,  the  Government  pro-
 ‘poses  to  proceed  07  a  different
 ground.  The  total  coverage  will  go
 upto  80  to  90  per  cent.  It  will  create
 a  resentment  among  the  people  which
 will  be  harmful  for  the  country.  So
 ।  request  the  Hon’ble  Prime  Minister
 that  he  should  not  grant  reservation
 to  Christians,  Muslims  and  Parsis  on
 the  ground  of  religion  and  this  should
 not  be  granted  to  those  who  de  not
 believe  in  those  religions  .(Interrup-
 tions)

 SHRI  PIYUS  TIRAKY:  If  there  is
 something  wrong  with  Hindu  religion.
 please  rectify  it.

 SHRI  RAM  NAIK:  We  have  to
 unite  this  country  and  while  doing  so
 we  find  that  some  chief  ministers  in-

 cluding  that  of  Orissa  i.e.  Mr.  Patnaik
 said  that  they  were  nut  going  to  im-

 plement  this  provision,  The  Prime
 Minister  also  had  gone  to  Ahmeda-
 bad  very  recently  where  he  said  that
 it  depended  solely  on  the  individual
 states  whether  to  implement  it  or
 not.  However.  we  all  belong  to  this
 country  so  the  Governinent  should
 lay  down  and  implement  a  uniform

 policy  of  reservation  in  the  entire

 country.  Two  different  sets  of  policy
 ie,  One  at  the  centra)  level  and  the
 other  one  at  the  state  Jevel  will  not
 do  the  job  of  uniting  the  people,
 Uniting  the  people  is  the  need  of  the
 hour.  So  we  should  attempt  at

 making  a  uniform  policy  for  the
 entire  country.  A  policy  on  this  sub-
 ject  can  be  framed  on  the  basis  of
 general  consensus.  “The  whole  society
 is  eager  about  the  same  and  ।  feel
 there  is  a  greater  need  of  exchange  of
 ideas  to  achieve  that  end.

 Now  the  situation  is  similar  to  that
 of  Abhimanyu  when  he  was  caught
 up  in  -  mess  and  could  not  come  out
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 of  the  array  (Chakravyuh).  We  be-
 lieve  that  Mr.  Prime  Minister  has  also
 been  caught  up  in  a  similar  predica-
 ment.  But  we  want  to  assure  him
 that  all  the  people  of  this  country  will
 rise  to  support  him  in  case  he  takes
 a  decision  on  the  basis  of  a  consensus.
 Entire  country  will  accept  it  with  all
 its  bitterness.  Therefore  there  is  a
 need  of  consensus.

 Two  days  ago  the  government  had
 convened  a  meeting  of  the  leaders  of
 all  political  parties  for  such  a  con-
 sensus.  But  nothing  could  be  decided
 in  that  meeting.  So  ।  would  like  to
 make  a  submission  that  if  there  was
 no  decision  in  the  tirst  meeting,  he

 might  have  organised  a  meeting  for
 the  second,  third.  fourth  time  or  even
 ten  times  but  he  should  not  have  given
 up  his  efforts.  It  is  the  duty  of  every-
 body  to  arrive  at  a  decision  in  this

 tegard.  Besides  this,  consent  of  all

 political  parties  is  also  important  but
 the  government  should  also  discuss  it
 with  the  agitating  youth.  We  had
 come  to  know  that  the  Government
 was  ready  to  discuss  it  with  the  stu-
 dents  but  unfortunately  there  has  been
 no  discussion  with  them.  Therefore.
 the  agreement  of  all  the  political  par-
 ties  is  necessary.  Similarly  a  discussion
 with  the  youth  and  agitators  is  also

 necessary.  So  the  government  should
 come  forward  to  explain  to  all  the

 youth  organisations  of  the  country  and
 to  arrive  at  a  decision  on  that  basis
 which  will  be  in  the  interest  of  the

 country.  Moreover,  we  are  always
 with  him.  With  these  words  I  con-
 clude  and  thank  you  for  the  time

 given  to  me  for  making  my  point.

 [English]

 SHRI  JANARDHANA  =  POO-
 JARY  (Mangalore):  Mr  Chairman,
 Sir,  as  the  atmosphere  outside  today
 is  surcharged  with  emotions,  it  is  very
 difficult  to  examine  the  issues  before
 this  House  with  any  detachment,  but
 sometimes  you  have  to  face  the  un-

 pleasant  things  also.

 -  ।
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 Yesterday,  I  heard  with  rapt  atten.  class,  ।  should  not  be  there  in  the
 tion  the  speech  of  hon.  Member,
 Shri  Hukumdeo  Narayan  Yadav,  and
 he  called  upon  this  side  to  put  some-
 body  from  the  backward  classes  to
 argue  the  case  of  the  Congress  Party
 on  this  issue.  While  admitting  that
 he  was  from  an_  affluent  backward
 Class,  he  narrated  the  difficulties  that
 he  had  to  face.

 Sir,  ।  was  born  in  a  most  backward
 class  of  Karnataka  and  my  parents
 belonged  to  the  poorest  family.  When
 I  went  to  school,  I  went  with  trousers
 only,  not  even  with  a  shirt.  1  conti-
 nued  my  education  with  scholarship.
 I  am  narrating  all  the  difficulties
 which  ।  faced  because  Shri  Hukum-
 deo  Narayan  Yadav  yesterday  men-
 tioned  that  they  had  suffered  the
 poverty,  scen  the  poverty,  and  let
 somebody  from  the  Congress  Party,
 who  has  also  seen  the  poverty  speak
 and  that  is  why  ।  am  speaking.  1  am
 telling  you  my  background  and  how
 ।  came  up  in  life.  With  great  diffi-
 culties  and  even  without  food,  ।  con-
 tinued  my  education  and  when  I  was
 studying  law  in  the  New  Law  College,
 Bombay,  I  went  without  food  for  two
 days  and  ।  took  only  two  bananas.
 That  was  my  plight.  When  I  became
 an  advocate  and  started  my  practice,
 some  people  from  the  upper  castes
 told  me  that  practising  of  law  was  not
 meant  for  persons  belonging  to  back-
 ward  classes  and  that  I  had  to  give
 it  up.  In  spite  of  that,  I  practised  and
 ।  had  a  roaring  practice  when  I  en-
 tered  politics:  I  had  seven  juniors
 in  my  chamber.

 1  had  my  earlier  education  in  the
 municipal  school  and  not  in  any
 public  school.  I  was  not  in  a  posi-
 tion  to  pay  any  fees  at  all.  This  (ं

 my  background.

 After  entering  politics,  in  1982.0  प
 was  made  the  Deputy  Minister  of
 Finance.  At  that  time,  Indiraji  was

 criticised  for  this  by  people.  who
 said  that  as  I  belonged  to  a  backward

 Finance  Ministry......  (Interruptious).

 MR  CHAIRMAN:  He  is  telling
 about  his  background;  he  wants  to
 Say  what  sufferings  he  had  to  undergo
 as  he  belongs  to  a  backwaid  class.
 If  you  are  not  prepared  to  listen  to
 him,  ।  d०  not  know  how  you  are
 going  to  listen  to  the  public.  Take
 it  seriously.  Only  if  you  take  it  seri-
 ously,  implementation  would  come.
 Please  be  serious.  You  should  not
 go  on  commenting  and  make  it  a
 tamasha,

 SHRI  KALKA  DAS  (Karol  Bagh):
 But  he  is  telling  his  own  story.  It
 may  look  like  a  story  but  when  he
 spoke  yesterday,  we  never  interfered;
 in  fact  when  any  hon.  Member  speaks
 1  never  interfere  so  please  have  at
 least  that  courtesy.

 SHRI  JANARDHANA  =  POOJA-
 RY:  When  1  was  made  the  Deputy
 Minister  in  the  Ministry  of  Finance
 by  late  Indiraji,  upper  class  people
 in  my  district  criticised  me  by  saying
 that  this  man  will  not  temain  in  the
 Ministry  for  more  than  six  months.
 That  was  the  criticism  which  ।  had
 to  face.  When  Rajivji  came,  I  was
 promoted  in  the  same  Ministry  and  ह
 worked  with  the  Hon.  Prime  Minister
 since  then  he  was  holding  the  charge
 of  the  Finance  Ministry.  J  continu-
 ed  in  the  Finance  Ministry  for  six
 years  and  one  month.  Afterwards,
 when  I  was  working  in  the  Finance
 Ministry,  I  was  made  the  President
 of  the  Pradesh  Congress  Committee.
 Afterwards,  |  was  made  the  Working
 Committee  Member  in  the  Congress
 Party.

 I  know  the  commitments  of  ।  hon.
 Members  particularly  of  Mr.  Yadav
 and  Mr.  Paswan  for  the  backward
 Classes.  We  are  not  against  reserva-
 tion.  Indian  National  Congress  made
 it  very  clear  that  we  are  not  against
 reservation.  But  let  us  dfialyse  as  to
 what  do  you  want.  (/nterryptions)
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 MR.  CHAIRMAN:  You  please  lis-
 ten  to  him.

 SHRI  JANARDHANA  =  POO-
 JARY:  Before  entering  the  politics,
 I  practiced  law  and  I  came  up  in  the
 life  and  I  became  the  Minister.

 Yadavji,  Paswanji  or  even  Shiv

 Shankarji  today  are  in  a  position
 to  educate  their  children.  Tomor-
 row,  suppose  there  is  some  interview
 and  there  are  five  candidates.  These
 five  candidates  are  those  who  do  not
 have  anything  to  eat:  they  have  sis-
 ters  at  home  to  marry.  At  the  same
 time  there  is  a  son  of  Poojary,  a  son
 of  Yadavji,  a  son  of  Paswanji  and
 a  son  of  Shiv  Shankarji  in  the  inter-
 view.  Now,  who  will  get  the  appoint-
 ment?  Whether  Poojary’s  son  will

 get  it  or  Yadav’s  Paswan’s  or  Shiv
 Shankar's  son  will  get  the  appoint-
 ment?  Or,  whether  the  appointment
 will  be  given  to  one  who  is  _  poorest
 among  the  poor;  who  do  not  have
 food  to  eat  and  who  do  not  have
 sufficient  cloths  to  wear.  I  stand  up
 and  say,  “Poojary  should  not  get
 that  benefit.  Janardhan  Poojary  does
 not  want  it.  The  poorest  among  the

 poor  should  get  it.”  And,  that  is  what
 our  leader  Shri  Rajiv  Gandhi  says.

 What  the  backward  classes  want  is
 the  education.  You  give  any  number
 of  appointments,  it  is  not  going  to

 help  them.  Yesterday,  Shri  Hukum
 Dev  Narayan  Yadav  also  made  one

 point  and  I  fully  agree  with  it  and
 that  is  that  the  persons  who  are  in
 the  rural  areas;  persons  belonging  to
 the  poor  family  are  not  getting  suffi-
 cient  opportunities  to  get  education.
 Now,  what  is  the  responsibility  of
 the  Government.  Whether  it  is  this
 Government  or  that  Government,  it
 should  provide  education  to  the  poor
 people.  But  what  is  happening  in  the

 village  today?

 17.  00  brs.

 Even  if  the  Scheduled  Castes,
 Scheduled  Tribes  and  backward
 classes  want  to  get  education

 to  reservations,  etc.

 where  is  the  school  facility?  They  do

 not  have  shelter.  They  do  not  have
 buildings.  Even  if  they  have  buildings,
 there  are  no  teachers.

 [Translation]

 SHRI  KAMAL  CHAUDHRY
 (Hoshiarpur):  Earlier,  they  were  8
 dumb  lot  and  today  they  don’t  have
 a  voice.  This  is  what  the  Congress
 has  done  during  the  last  few  years...

 [English]

 You  are  the  people  who  are  ex-
 ploiting  the  poor  people.  You  have
 pushed  them  in  the  streets.  This  15
 the  position.

 [Translation]

 SHRI  HARISH  RAWAT  (Almo-
 ra):  Mr.  Deputy  Speaker,  yesterday,
 Mr.  Hukumdeo  Narayan  Yadav  deli-
 vered  a  speech  here  in  the  public
 platform  style.  We  did  not  utter  a
 word.  We  listened  calmly  and  peace-
 fully  to  his  ideas  about  the  reserva-
 tion  for  backward  classes.  Why  don’t
 they  want  to  listen  to  us?  They
 should  have  patience  to  listen  to  us.

 SHRI  KALKA  DAS:  Mr.  Deputy
 Speaker,  Hukumdeo  Narayan  had
 delivered  a  speech  regarding  Mandal
 Commission.  He  is  narrating  the  story
 as  to  how  he  became  a_  minister.

 (Interruptions)

 SHRI  SOMNATH  CHATTERJEE
 (Bolpur):  This  is  a  very  important
 matter.  The  people  ouside  are  also

 looking  to  us  to  ascertain  what  is
 the  discussion  that  is  taking  plgce.
 This  is  a  matter  which  should  be
 discussed  calmly  and  without  any
 interruption.  I  request  all  sections
 of  the  House  to  give  opportunity  to
 speakers  without  interruption  so  that
 they  can  put  forward  their  viewpoints.

 MR.  CHAIRMAN:  T  have  already
 told  the  hon.  Members  that  we  are
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 going  to  give  sufficient  time  to  all
 the  Members.  We  are  not  going  to
 curtail  the  time  for  discussion.  Who-
 ever  is  interested  to  participate  in  this
 discussion,  he  is  going  to  be  allowed
 to  participate.  Let  the  Members  speak
 without  any  interruption.  If  you  have

 any  points,  that  you  can  raise  when

 your  turn  comes.  That  is  all  I  can

 say.

 SHRI  INDRAJIT  GUPTA  (Midna-
 pore):  We  do  not  have  the  patience  to
 listen  to  other  speakers.  This  is  the
 whole  trouble.  Nobody  can  tolerate

 anybody  else’s  comments.  (dnierrup-
 tions)

 SHRI  JANARDHANA  ~  POO-
 JARY:  You  have  seen  the  recom-
 mendations.  The  hon.  Prime  Munister

 might  have  read  the  recommendations
 of  the  Mandal  Commission.  Now,  he
 has  stated  that  Rajiv  Gandhi  is  not
 for  Mandal  Commission.

 SHRI  VISWANATH  PRATAP
 SINGH:  What  1  had  said  is  this.
 He  said  that  Mandal  Commission  is
 not  mentioned  in  the  Manifesto.  That
 is  what  he  had  said.

 SHRI  JANARDHANA  _  POO-
 JARY:  Even  I  was  not  in  favour  of
 Mandal  Commission.  I  had  _  stated
 earlier  that  there  are  flaws  in  the
 Mandal  Commission's  Report.  I  had
 also  stated  that  hundred  more  caStes
 have  been  added  in  Karnataka.  There
 ate  so  many  infirmities.  Actually,  the
 backward  class  people  are  not  going
 to  be  helped.  Now,  let  us  see  whether

 you  are  for  Mandal  Commission.
 Shri  Yadav  and  Shri  Paswan  have

 got  the  commitment  but  I  want  to
 ask  the  Prime  Minister  whether  he
 has  got  100  per  cent  commitment.  Let
 us  analyse  that  aspect  also.  You
 have  just  come  forward  with  _  this

 piece  of  paper  to  the  Parliament.  He
 had  diluted  the  recommendations  of
 the  Mandal  Commission.  I  may  go  to

 to  reservations,  etc.

 the  extent  of  saying  that  he  had  vio-
 lated  the  basic  principles  of  the  Man-
 dal  Commission.  So,  on  the  contrary,
 the  basic  structure  of  the  Mandal
 Commission  has  been  iuptured.  He
 has  practically  destroyed  it.  Why?

 You  are  for  the  Mandal  Commis-
 sion  that  I  accept  it.  Let  us  accept
 what  the  Mandal  Commission  had
 stated.  What  are  the  basic  structures
 that  you  are  going  to  provide?  You

 give  them  admission  in  the  educa-
 tional]  institutions.  You  give  them
 educational  facilities.  You  give  them
 economic  strength  ulso.  Please  see

 ges  57,  58  and  59  of  the  Mandal
 Commission’s  report.  Have  you  done
 it  according  to  that  recommendation,
 Mr  Prime  Minister?  If  you  are  100%
 committed  to  this.  why  have  you  fail-

 ed
 to  do  that?  So,  you  are  not  for

 nat.

 You  committed  a  fraud.  Who  said
 this?  ।  am  not  saying  that  you  are  a
 fraud.  Your  Deputy  Prime  Minister
 in  an  interview  to  ‘Statesman’  has  said
 that  your  politics  is  a  fraud;  you  are
 a  fraud.  Poojary  has  not  said  this.

 What  are  you  doing?  You  are  not
 giving  the  maximum  benefit  to  the
 weaker  sections,  and  the  down-trod-
 den  classes.  You  want  to  deprive
 them  of  this.  What  you  have  done  is

 nothing  but  an  eye-wash.  You  do  not
 want  them  to  come  up  in  life.  That
 is  your  intention.  You  say  you  are

 going  tomorrow  to  the  people.  You
 will  also  face  the  people.  Mr  Hukum-
 deo  Narayan  Yadav  said  this.  1  ask
 the  Janata  Dal  peopic,  whether
 Poojary’s  son  should  get  the  benefits,
 whether  Mr  Paswan’s  son  should  get
 the  benefits,  or  the  poorest  among  the

 poor  people  should  get  them.  Who
 should  get  them?  I  will  ask  the  peo-
 ple  to  give  the  verdict.  1  will  also  say
 this  to  the  backward  classes.  That
 will  also  be  our  commitment.  Don’t
 be  under  any  illusion.

 You  come  up  with  these  recom-
 mendations  in  consonance  with  the

 provisions  of  the  Constitution.  You
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 {Sh.  Janardhana  Pooyjary]

 say  you  have  come  up  with  it.  What
 is  it  that  you  have  done?  1  is  not  a
 new  thing  which  you  have  done.  We
 have  moved  an  amendment.  We  had
 moved  an  amendment  to  the  Consti-
 tution.  We  have  provided  for  it  in  the
 Constitution.  It  is  the  Indian  National

 Congress  which  has  given  the  provi-
 sion  for  the  backward  classes.  not

 your  party.  And  by  virtue  of  ।  that

 provision,  you  are  bringing  this  today.

 1  can  understand  BJP,  I  can  under-
 stand  CPI.  They  stand  for  the
 weakest  among  the  weak  people.  We
 do  not  forget  it.  (/nterruptions)
 We  have  to  look  after  Mr  Sharad
 Yadav  and  Mr  _  Paswan:  we  have
 been  suppressed  and  oppressed,  ।
 mean  the  backward  classes  have  been

 suppressed  by  some  of  the  upper
 castes,  not  81  the  upper  class  people.
 Mahatma  Gandhi  was  a  Brahmin.

 (Interruptions)

 He  was  an  upper  caste  man  (/n-

 terruptions)

 MR.  CHAIRMAN:  Order  please.

 SHRI  JANARDHANA  ।  POO-
 JARY:  It  is  my  mistake.  |  am  sorry
 ।  said  it  ।  did  not  know  that.  |  am

 sorry:  ।  withdraw  that.  (ierruptions)

 MR.  CHAIRMAN:  He  was  already
 withdrawn  that:  why  are  you  raising
 it?

 [Translation]

 SHRI  HARISH  RAWAT:  It  is

 enough  to  know  that  Mahatma
 Gandhi  was  the  father  of  the  nation.

 sei  (Interruptions)...

 SHRI  KALKA  DAS:  You  had

 nothing  to  do  with  Mahatma  Gandhi.

 [English]

 SHRI  JANARDHANA  _  POO-

 JARY:  1  am  praising  you  people  also.

 I  am  appreciating  your  stand.
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 SHRI  P.  हर.  KUMARAMANGA-

 LAM  (Salem):  You  don’t  know  any-
 thing  except  caste.

 [English]

 MR.  CHAIRMAN:  Mr  Kalka  Das,
 are  you  running  the  House?  If  so,
 what  is  the  purpose  for  which  we  are
 sitting  here?  (Interruptions)

 MR.  CHAIRMAN:  Sometimes  while
 Speaking  a  member  may  say  some-
 thing  which  is  contrary  to  the  fact
 due  to  slip  of  tongue.  When  he  has
 already  said  sorry  for  that,  why  are
 you  creating  this  noise?  (dnterrup-
 tions)

 SHRI  JANARDHANA  POO-
 JARY:  Here  are  some  people  who
 belong  to  the  upper  class  but  they
 are  taking  up  the  cause  of  the  weaker-
 sections;  whether  it  is  in  the  Commu-
 nist  Party  or  any  other  purty  there
 are  people  who  belong  to  the  upper
 class,  but  they  are  also  taking  up  the
 cause  of  the  weaker-sections.  They
 want  to  help  them.  What  is  your  in-
 tention?  (/iterruptions)

 MR.  CHAIRMAN:  Now  it  is  5.10.
 At  5.30  we  are  going  to  have’  Half-
 an-Hour  Discussion.  So,  you  please
 be  brief.

 SHRI  JANARDHANA  POO-
 JARY:  We  cannot  say  that  all  the
 national  leaders  belong  to  the  upper
 class.  Even  Dr.  Ambedkar  did  not

 belong  to  the  Congress  Party.  but  he
 was  taken  in  the  Cabinet  and  was
 made  the  Law  Minister.  (/nterrup-
 tions)  He  was  one  of  the  greatest
 sons  of  this  country.  Unterruptions)

 MR.  CHAIRMAN:  Order,  order !

 (daterruptions)

 SHRI  JANARDHANA  POQO-
 JARY:  They  all  worked  for  the  up-
 liftment  of  the  people.  (/aterruptions)
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 Their  experience  was  also  utilised
 by  the  Indian  National  Congress.  That
 was  ‘the  spirit  of  the  Indian  National

 Congress.  (Interruptions)  There  are
 sO  many  provisions  in  the  Constitu-
 tion  which  have  been  there  since  long;
 these  provisions  are  helping  the  wea-
 ker-sections  of  the  society.

 Now  ।  come  to  the  question  of  in-
 tention  of  the  Prime  Minister.  What
 is  the  intention  of  the  Plime  Minis-
 ter?  A  circular  was  issued  for  ex-ser-
 vicemen  in  which  they  had  mentioned
 that  10  per  cent  reservation  for  Class
 WI  employees  and  3  per  cent  for  ex-
 servicemen.  Now  your  Prime  Minister
 has  already  crossed  49.5  per  cent.
 What  about  our  percentage?  Are  we
 going  to  lose  or  gain?  You  know
 about  it  fully.  You  were  aware  of
 the  fact  that  the  Supreme  Court  would
 come  with  a  judgment  saying  that  the
 upper  limit  for  reservation  was  50
 per  cent.  Knowing  fully  well  of  the
 fact  you  crossed  the  limit.  That
 means  you  are  not  serious  about  it:
 you  don’t  want  to  help  them.  You
 knew  about  it  that  it  would  be  struck
 down  by  the  Supreme  Court.  That
 means  you  could  have  an  excuse  by
 saying  that  you  wanted  to  give  but
 the  Supreme  Court  had  Struck  it
 down.  So,  you  could  not  do  anything
 about  it.  Are  you  going  to  amend
 the  Constitution?  What  is  your  in-
 tention?  So,  my  submission  would  be
 that  here  is  an  order  which  has  creat-
 ed  this  chaos.

 Mr.  Paswan  and  Mr.  Yadav  had
 stated  in  the  Parliament  that  the

 youths  of  the  country  would  go  to
 the  streets  and  meet  the  challenge.
 That  is  why  these  disgruntled  people,
 misguided  youths  are  creating  vio-
 lence.  Is  it  your  case?  That  is  used
 to  happen  often  also.  You  are  not

 only  the  Ministers  of  backward  classes
 but  also  the  Ministers  for  the  entire

 country.  You  have  to  look  after
 those  youths  also,  young  children

 ‘belomging  to  the  upper  class.  Other-
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 wise,  ।  tell  you  that  you  will  also  be
 called  as  exploiters,  as  vested  inte-
 rests.

 But  at  the  same  time.  keep  it  in
 mind  that  you  should  not  speak  as

 exploiters.  (Interruptions).  History
 should  not  call  you  as  vested  inte-
 rests.  Keeping  this  in  mind,  you  pro-
 ceed.  That  is  the  responsibility  you
 have  got.

 PROF.  MADHU  DANDAVATE:
 Mr.  Chairman,  ।  have  one  ccncrete
 suggestion  to  make.  A  very  good
 discussion  has  already  started  and  as

 you  say,  it  is  a  very  important  dis-
 cussion.  At  5.30  P.M.  we  have  an
 Half-an-Hour  Discussion  but  on  many
 occasions  when  an  important  discus-
 sion  is  there  we  have  put  off  the
 Half-an-Hour  discussion  to  some
 other  day  and  continued  the  discus-
 sion.  If  the  House  so  desires.  we  may
 postpone  the  Half-an-Hour  discussion
 und  continue  the  discussion  on  Man-
 dal  Commission’s  Report.

 MR.  CHAIRMAN:  If  all  of  you
 accept  it,  I  have  no  objection.

 SFVFRAI
 Agreed.

 HON.  MEMBERS:

 MR.  CHAIRMAN:  We  can  have
 it  tomorrow  or  on  any  other  conveni-
 ent  day  Mr.  Ram  Dhan.

 [Translation]

 SHRI  RAM  DHAN  (Lalganj):  Mr.

 Speaker,  whenever,  there  was  a  wave
 of  change  in  the  world.  it  agitated
 our  static  selfish  conservative  and
 rotten  socicty.  On  all  the  occasions
 of  a  revolution  in  the  world  the  peo-
 ple  with  vested  intcrest  and  the  class
 of  people  with  selfish  motives  felt
 that  the  earth  under  their  feet  was

 slipping  away  and  the  pcople  who
 were  divested  of  their  powers  ran
 amuck  in  the  same  way  as  the  people
 are  getting  over  agitated  these  days.



 439...  Discussion  Under  SEPTLMBER  5,  1990  Measures  for  440
 Rule  193  promotion  of
 Dec.  on  Mandal  Commission  employment for
 Report  And  Youth  in  addition

 {Sh.  Ram  Dhan]

 So  much  of  hue  and  cry  has  been
 raised  over  the  implementation  of
 some  of  the  recommendations  of  the
 Mandal  Commission.  I  would  like
 to  know  as  to  who  are  these  persons.
 It  is  a  particular  section  of  our  society
 who  have  held  the  reigns  of  power
 in  this  country  with  its  land,  sea  and

 sky  and  today  they  are  thinking  that

 they  are  going  to  be  deprived  of  their

 authority  and  it  is  agitating  a  section
 of  society  that  has  hitherto  permeated
 political  economical  and  social  exploi-
 tation.  So  we  have  to  think  over
 it.  Our  friend  Shri  Poojary  said
 about  the  congress,  but  we  have  also
 seen  it  as  to  what  role  Congress  is

 playing  in  this  House  and  the  other
 House.  When  a  Constitution  Amend-
 ment  Bill  regarding  a  Commission  on
 Schedule  Castes  and  Scheduled  Tribes
 was  brought  in  they  walked  out  of
 the  House  for  the  day.  When  the
 MPs  from  Scheduled  Castes  and  Sche-
 duled  Tribes  pressurised  them  the
 next  day  they  withdrew  their  stance..

 ..(interruptions).....  This  is  on  re-
 cords  of  the  House,  why  are  they
 denying  this?  (Jnterruptions)

 SHRI  H.  K.  L.  BHAGAT  (  (ast
 Delhi):  ।  am  on  a  point  of  order.

 (/nterrupticns)

 PROF.  P.  J.  KURIEN
 kara):
 he  says
 tions)

 SHRI  ?  R.  KUMARAMANGA-
 LAM  (Salem):  You  know  how  un-
 true  it  is.  Do  you  want  me  to  prove
 it?  ह 111  Without  our

 cooperation  you  would  not  have

 brought  it.

 (Maveli-
 That  is  not  correct.  What

 is  not  correct.  (/nterrup-

 (Interruptions)

 SHRI  म.  ह.  L.  BHAGAT  (East
 Delhi):  Just  one  minute,  Mr.  Ram
 Dhan.

 MR.  CHAIRMAN:  You  may  con-
 timue  later,  Mr.  Ram  Dhan.

 to  reservations,  ete.

 SHRI  प.  ४.  L.  BHAGAT:  Mr.
 Chairman,  I  have  the  greatest  respect
 for  Ram  Dhanji.  Shri  Ram  Dhan
 is  a  straight  man  and  normally  he  is
 expected  to  speak  the  straight  truth.
 I  like  him.  But  he  is  giving  wrong
 information.  We  had  taken  a  con-
 scious  decision  in  our  highest  forum,
 the  Political  Affairs  Committee  of  the
 Congress  Parliamentary  Party,  and
 there  we  supported  that  Bill.  That,
 we  decided.  (/nterruptions)

 I  do  not  belong  to  the  Anusuchitjati.
 But  ।  supported  it  and  everybody  sup-
 ported.  It  was  our  conscious  deci-
 sion  to  support  it.  What  he  is  say-
 ing  is  totally  wrong.  (Interruptions)

 SHRI  RAM  DHAN:  511,  T  want
 to  remind  hon.  Shri  Bhagat  that  there
 is  no  point  in  negating  the  Parlia-
 mentary  proceedings....(/nterruptions)

 SHRI  HARISH  RAWAT:  The
 Hon'ble  Member  can  see  the  record
 of  the  proceedings.  The  ruling  patty
 has  not  been  able  to  bring  all  their
 Members.  Without  our  support  the
 Bill  could  not  have  been  passed.
 Why  are  you  forgetting  this?  (Jnter-
 ruptions)

 P.R.  KUMARAMANGA.
 We  have  proved  that  the

 members  of  the  ruling  party  were  not
 serious  on  that  day.  That  is  why
 they  didn’t  bring  their  members.  (Jn-

 ferruptions)  :

 SHRI
 LAM:

 (English]

 PROF.  ।  J.  KURIEN:  All  our
 Members  spoke  in  favour  of  that
 Bill.  Please  see  the  record.  On  the
 first  day  you  did  not  have  the  re-

 quisite  majority.  That  is  what  had

 happened.  (/nterruptions)

 [Translation]

 SHRI  RAM  DHAN:  There  is  a

 photo  copy  to  show  the  number  of

 your  party  members  present  og  that
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 day....(Interruptions)...  After  coming  [Translation]
 to  power,  the  National  Front  Govern-
 ment  has  taken  concrete  steps  to  SHRI  RAM  DHAN:  51,  hon.
 bring  about  a  positive  change.  Dr.  Shri  Rahi  is  my  old  colleague.  Let
 Ambedkar,  who  was  the  architect  of
 our  constitution,  was  awarded  the
 Bharat  Ratna  posthumously.  His

 portrait
 was  put  up  in  the  Central

 all  of  Parliament.  Mr.  Ram  Naik
 has  also  stated  that  Neo-Buddhists
 have  also  been  brought  under  the
 purview  of  reservation.  Provision  of
 reservation  for  SC/ST  has  been  ex-
 tended  for  another  10  years.  The
 SC/ST  Commission,  the  formation  of
 which  was  postponed  for  the  past
 10  years,  has  now  been  given  consti-
 tutional  status.  Also  a  Commission
 for  Women  has  been  formed.  So  it
 can  be  easily  seen  that  this  Govern-
 ment  has  done  a  lot  of  work  during
 the  last  7-8  months.  During  the  cen-
 tenary  year  of  Dr.  Ambedkar,  land
 reforms  were  included  in  the  Ninth
 Schedule  of  the  Constitution.  (Inter-
 ruptions)

 SHRI  RAM  LAL  RAHI:  Sir,
 some  hon’ble  member  has  said  that  a
 mockery  had  been  made  of  the  Cons-
 titutional  provisions.  But  what  ex-
 actly  is  meant  by  that?  Last  exten-
 sion  in  respect  of  reservation  for
 Scheduled  Castes  and  Scheduled  Tri-
 bes  was  given  in  1980.  So  it  was  due
 for  further  extension  in  1990.  Pre-
 viously  it  was  extended  for  10  years
 and  this  time  further  extension  has
 been  given  after  the  expiry  of  that

 period.  (Interruptions)  Making  false
 statements  has  become  a  habit  with
 them.  A  Chairman  of  the  Commis-
 sion  has  been  appointed  and  if  the
 Chairman  makes  false  statements  then
 it  can  result  in  a  lot  of  misunder-

 standing.

 (Interruptions)

 [English]

 MR.  CHAIRMAN:  ।  will  give
 you  an  opportunity  to  speak.  At  that
 time  you  can  refute  it.  (Interruptions)

 29—4  LSS/ND/91

 me  recite  a  couplet  by  Ghalib,  for
 him:

 “Ya  rab  jo  na  samzhe  hain,  na
 samzhenge  meri  batt

 De  aur  dil  unko,  na  de  muzhko
 zubaan  aur.”

 Even  if  I  am  not  blessed  with  that
 gift  of  the  God  to  make  the  things
 intelligible,  at  least  he  should  have
 the  capability  of  making  out  all  that
 I  intended  to  convey.......  (Intlerrup-
 tions)

 17.24  hrs.  [MR.  DEPUTY  SPEAKER
 in  the  Chair]

 Sir,  the  history  of  r  servation  goes
 back  to  a  time  which  is  much  earlier
 to  that  of  the  Constitution.  The  hon.
 Chairman  is  well  conversant  with  the

 history  of  Tamil  Nadu.  It  was  105
 years  ago  that  in  Tamil  Nadu  the
 ‘Dalits’  were  provided  the  facility  of
 reservation  in  educational  institutions.
 At  that  time  too  there  had  been  strong
 resentment  among  the  Brahmins.  As

 you  know  this  led  to  the  creation  of
 the  Justice  Party  and  Periyar  Rama-

 swamy  Naicker  Kazhagam  and  its
 offshoot  is  the  present-day  Dravida
 Munnetra  Kazhagam.  The  hon.

 Congress  member  from  Mysore  is  not

 present  here.  His  predecessor,  the

 Maharaja  of  Mysore,  had  set  up a
 committee  in  1918  under  the  Chair-

 manship  of  Chief  Justice  L.  C.  Miller.
 That  committee  had  suggested  the

 ways  to  give  representation  to  the  non-
 Brahmins  in  the  State  Government
 jobs.  Around  1916  the  population
 of  Brahmins  in  Madras  was  3:1  but

 they  had  their  dominance  in  Govern-
 ment  jobs.  During  British  rule  people
 who  had  titles  like  Rai  Saheb  and
 Khan  Bahadur  used  to  recommend
 candidates  for  Government  jobs.  In
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 1932  the  Poona  Pact  was  signed  bet-
 ween  Dr.  Ambedkar  and  Mahatma
 Gandhi.  Hon.  Shri  Ranga  who  is  pre-
 sent  here  knows  it  as  to  how  the
 Nehru  and  Kasturba  Gandhi  implored
 all  Hindu  leaders  to  support  Mahatma
 Gandhi  in  the  context  of  the  Poona
 Pact.  All  Hindu  leaders  had  then

 signed  the  Poona  Pact  and  asked
 Dr.  Ambedkar  not  to  raise  his  de-
 mand  for  a  separate  electorate.  In
 1931  when  Muslims  were  granted  a

 separate  electorate,  Dr.  Ambedkar
 had  also  demanded  a  separate  electo-
 tate  T  don’t  want  to  go  into  the
 details  of  the  Poona  Pact  as  it  will
 take  a  lot  of  time.  At  that  time,
 Dr.  Ambedkar  had  said  in  the  Cons-
 tituent  Assembly.

 {English}

 “Any  one  who  reads  the  language  of
 the  draft  himself  will  find  that  he
 has  left  it  to  be  determined  by  the
 Government.”

 |  Translation]

 He  had  said  that  it  should  be  left  to
 the  State  Governments  and  the  Gov-
 ernment  at  the  Centre.  Shri  K.  M.
 Munshi  had  stated  in  the  Constituent
 Assembly.

 [English]

 “‘We  want  to  see  that  backward  classes
 who  are  really  backward  should  be

 helped  to  enter  the  State  Services.”

 [Translation]

 In  these  words,  Shri  K.  M.  Munshi
 favoured  the  representation  of  back-
 ward  classes  in  the  State  Services.
 The  former  Law  Minister  hon.  Shri
 Shankaranand  is  present  here  and  he
 knows  that  Sub-Clause  3  of  Article
 338  has  a  mention  of  backward  classes.
 Without  going  into  the  details  of  the

 aoe
 T  shall  say  only  this  much

 that—
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 [English]

 Article  15(4)  permits  the  State  to
 make  provision  for  socially  and  edu-

 cationally  backward  class  of  citizens.

 Article  16(4)  empowers  the  State  to
 make  any  provision  for  reservation  of

 appointments  or  posts  in  favour  of

 any  backward  class  of  citizens  which
 in  the  opinion  of  the  State  is  not

 adequately  represented  in  the  Services.

 [Translation]

 This  was  the  position  at  that  time.
 The  Kaka  Saheb  Kalelkar  Commis-
 sion  was  set  up  during  those  days.
 I  would  like  to  quote  a  few  lines
 said  by  Kaka  Saheb  Kalelkar.

 [English]

 “Being  convinced  that  the  upper
 castes  among  the  Hindus  have  to
 atone  for  the  neglect  of  which

 they  were  guilty  towards  the
 lower  classes.  I  was  prepared
 to  recommend  to  Government
 that  all  special  help  should  be

 given  only  to  the  backward
 classes....

 ”

 (Interruptions)...

 Kaka  Saheb  Kalelkar  has  said:

 “Even  the  poor  and  the  deserv-

 ing  among  the  upper  classes  may
 be  safely  kept  out  from  the  bene-
 fit  of  this  special  help.”

 [Translation]

 This  was  said  when  the  report  was

 presented  in  1956.  Today  it  is

 argued  that  it  is  ‘class’,  not  ‘caste’.
 But  the  Supreme  Court  while  giving
 their  verdict  in  the  case  of  B.  Rajend-
 ran  v/s  State  of  Madras  had  recogni-
 sed  caste  as  a  class  and  held  that—

 [English]

 “A  caste  is  also  a  class  of  citizens
 and  if  the  caste  as  a  whole  15
 socially  and  educationally  back-
 ward,  reservations  can  be  made
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 in  favour  of  such  a  caste  within
 the  meaning  of  Article  15(4).”

 [Translation]

 The  Supreme  Court  had  given  its

 judgement  during  those  days.  All
 this  was  stated  in  the  Balaji  v/s
 Mysore  State  case.  Now  it  finds  a
 mention  in  the  election  manifesto.
 Hon.  Shri  Rawat  had  teferred  to  it

 yesterday.  Hon.  Shri  Naik  has
 stated  that  it  is  given  in  the  election
 manifestoes  of  all  the  parties  except
 that  of  the  Congress.  These  things
 had  been  stated  in  1977  and  in  1989
 these  appeared  in  the  election  mani-
 festo  of  the  National  Front.  I  would
 like  to  remind  Shri  Bhagat  that  his

 party  had  expelled  us.  After  that
 we  had  formed  the  Jan  Morcha  and
 had  announced  it  in  our  manifesto.
 This  incident  pertains  to  that  period
 when  we  were  issucd  a  whip  in  the

 House...(/nterruptions)

 SHRI  प्र.  K.  L.  BHAGAT:  He

 recognised  the  whip.  The  fact  is  that
 he  didn’t  want  to  leave  the  party.
 (Interruptions)

 SHRI  RAM  DHAN:  |_|  have  just
 mentioned  as  to  how  the  Supreme
 Court  had  held  their  views  in  respect
 of  caste  and  class.  As  far  as  merit
 is  concerned,  history  bears  a  testimony
 that  so  long  as  this  country  had  _  the
 Governance  of  the  so-called  merito-
 rious  persons,  it  had  to  face  foreign
 aggressions  and  was  subjugated.  I
 don’t  want  to  go  into  details.  I  also

 joined  the  freedom  struggle  along  with
 Shri  Ranga.  The  Britishers  used  to

 say  that  Indians  were  an  incompetent
 and  inefficient  lot.  They  thought
 that  handing  over  the  reins  of  power
 to  the  Indians  would  bring  in  catas-

 trophe  to  the  people  of  that  country.
 Similar  is  the  Hon’ble  Member’s  con-
 tention.  He  is  not  looking  at  it  from

 any  other  angle.  You  are  putting  the
 same  argument  that  merit  will  be  the
 first  casualty.  You  talk  of  merit...
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 SHRI  HARISH  RAWAT:  I
 have  never  said  so  and  put  forth  such
 an  argument.  How  can  you  say  that
 I  have  given  this  argument.  You
 are  unnecessarily  attributing  it  me.

 SHRI  SUBHASHINI  ALI:  This
 argument  is  being  given  outside  the
 House.

 SHRI  HARISH  RAWAT:  |  If
 you  permit  me,  I  can  also  disclose
 the  identity  of  the  persons  in  J.N.U.
 who  belong  to  your  group.

 SHRI  RAM  DHAN:  On  the
 basis  of  “Manu  Commissionਂ  you
 have  been  ruling  over  us  by  now.
 More  than  three-fourth  of  the  popula-
 tion  of  the  country  was  forced  to  live
 like  slaves  so  that  you  people  could
 rule  over  them.  I  don't  want  to  go
 in  all  those  details  but  there  was  a
 time  when  we  were  thieatened  that
 hot  melted  lead  would  be  put  in  our
 cars  and  our  tongues  would  be  cut
 off  if  we  dare  to  hear  the  chanting  of
 the  verses  of  Vedas.  We  were  af-
 raid  to  come  out  in  the  streets  lest
 our  shadows  should  not  fall  upon  your
 people.  Nepotism,  corruption,  cas-
 teism  and  communalism  prospered
 by  leaps  and  bounds  during  the  Con-

 gress  regime.  It  is  because  of  the

 corruption  that  the  Congress  Party  is

 sitting  in  the  Opposition  and  we  on
 the  treasury  benches.  We  launched
 agitation  against  corruption.  Shri
 Dinesh  Singh  is  not  present  now  but
 I  would  like  to  remind  Bhagatji  that

 during  emergency,  I  despite  being
 the  Party  Secretary,  was  jailed  for  20
 months  and  due  to  it,  the  Congress
 was  voted  out  of  power.

 SHRI  H.  ४.  L.  BHAGAT
 Delhi):  You  were  also  there.

 PROF.  MADHU  DANDAVATE:
 It  is  due  to  us  that  you  are  sitting  here.

 SHRI  RAM  DHAN:  _  Shri  Janar-
 dhan  Poojary  has  been  a  friend  of
 mine  since  long  and  I  have  a  high  re-

 gard  for  him.  When  he  was  the

 (East
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 Minister  of  Finance  and  the  Minister
 of  Rural  Development,  I  used  to  call
 on  him  with  cases  of  Scheduled  Castes
 and  Scheduled  Tribes,  but  be  never
 paid  any  heed  to  me.  Today  he  is
 shedding  crocodile  tears  for  Scheduled
 Castes  and  Scheduled  Tribes.  Give  a
 look  to  the  things  he  said  about  pri-
 mary  education...(/nterruptions)

 [English]

 SHRI  JANARDHANA  POOJARY:
 Sir,  he  has  said  that  he  brought  some
 cases  of  weaker  sections  before  me
 when  I  was  a  Minister  and  he  said
 that  1  was  not  prepared  to  hear  him.
 Sir,  I  may  tell  Mr.  Ram  Dhan  about
 one  instance  that  cne  Harijan  Officer
 was  superseded  by  giving  reason  that
 his  performance  was  not  satisfactory.
 But  I  called  for  all  the  papers  and  the
 file  and  I  brought  to  the  notice  of  the
 Cabinet  that  I  wanted  to  change  the
 Office  Order.  At  that  time  the  Sec-

 retary,  Ministry  of  Finance  told  me
 that  I  will  be  thrown  cut  of  the  Cabi-
 net  if  ।  recommend  his  case  promo-
 tion.  Even  then  I  changed  the  Order
 and  sent  the  file  to  Shrimati  Indira
 Gandhi  for  approval.  (Jmterruptions)
 What  happened  was  that  I  wrote  in
 the  file  about  the  supersession  and
 also  about  the  suppression  and

 oppression  by  some  of  the  officers.  I
 said  that  the  earlier  orders  were  wrong
 and  the  supersession  was  wrong.
 The  Secretary  had  told  me  that  the
 case  would  have  to  be  submitted  to
 Shrimati  Indira  Gandhi  and  in  that
 case  I  would  be  in  trouble  and  I
 would  be  thrown  out  of  the  Govern-
 ment.  He  said  that  it  had  come  from
 the  UPSC  with  their  recommenda-
 tions.  But  Shrimati  Indira  Gandhi
 endorsed  my  views  irrespective  of
 seeing  the  caste.  He  was  the  poorest
 among  the  poor  and  he  was  given  pro-
 motion.  I  also  said  then  that  the
 poor  and  the  weaker  person  should
 get  the  benefits.  This  is  for  the
 information  of  Shri  Ram  Dhan.

 to  reservations  etc.

 [Translation]

 SHRI  RAM  DHAN:  Mr.  Deputy
 Speaker,  Sir,  he  is  poojary,  so  he
 should  be  God  fearing.  Please  tell
 me  for  the  sake  of  God  as  to  whether

 any  reservation  cell  was  set  up  in

 your  Ministry?  I  had  been  the
 Chairman  of  the  Parliamentary  Com-
 mittee.  Nobody  has  challenged  the

 reports  submitted  during  my  _  tenure
 about  various  Ministries.  So  I  would
 like  to  submit  that  those  ministries
 where  there  was  no  reservation  cell
 as  directed  by  the  Government  of
 India  could  do  nothing  (Jnterruptions).

 Therefore  ।  would  like  to  say  that  I
 do  agree  with  Mr.  Poojary,  who  spoke
 on  behalf  of  the  Congress  Party  and
 said  that  in  the  primary  education
 field  there  is  lack  of  school  buildings
 and  teachers  and  students  have  to  sit
 under  trees.  Who  is  responsible  for
 this  sorry  state  of  affairs?  Did  you
 bring  any  big  revolution?  A  scheme
 of  operation  black  board  was  launch-
 ed  but  what  is  the  outcome  thereof?
 No  teaching  material  was  supplied.
 I  would  like  to  draw  the  attention  to

 yet  another  point.  Congress  Govern-
 ment  supplied  T.V.  sets  to  primary
 schools  but  in  the  name  of  T.V.  sets
 sub  standard  sets  were  supplied  and
 the  money  was  pocketed  by  the  mid-
 dlemen.  So  I  would  like  to  say  that
 this  primary  school  education,  middle
 education...........:...00

 MR.  DEPUTY  SPEAKER:  Ram
 Dhan  Ji,  how  much  time  will  you
 take?

 SHRI  RAM  DHAN:  ।  will  take
 some  more  time.  What  is  the  state
 of  affairs  in  secondary  education?

 Copying  is  done  at  gun  point.  All
 examinations  centres  have  prices  ran-

 ging  from  Rs.  1  lakh  to  Rs.  2  lakhs
 for  providing  facilities  for  mass  copy-
 ing.  About  Mandal  Commission,  it
 is  being  said  here  that  if  they  get  ad-
 mission  in  the  basis  of  reservations
 in  the  educational  institutions,  they
 will  not  attain  competence.  Who  is
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 running  private  schools  and  colleges
 in  Karnataka?  Who  has  made  it  a
 business?  Who  is  taking  capitation
 fee  ranging  from  Rs.  one  lakh  to
 Rs.  3  lakh  for  giving  admission  in  the
 medical  colleges  there.  y  capita-
 tion  fee  is  taken  in  Karnataka?  Will
 those  candidates  with  40  per  cent
 marks  admitted  on  the  basis  of  capita-
 tion  fee  will  be  better  than  the  candi-
 dates  belonging  to  scheduled  castes
 or  backward  classes?  What  is  hap-
 pening  in  Maharashtra  today.  A
 number  of  private  colleges  have  been
 set  up  there...(Jnterruptions)

 [English]

 MR.  DEPUTY  SPEAKER:  This
 will  not  form  the  record.

 SHRI  UTTAM  RATHOD:  _  Sir,
 it  should  be  expunged.

 MR.  DEPUTY  SPEAKER:  Yes,
 it  will  be  done.

 (Interruptions)

 [Translation]

 SHRI  RAM  DHAN:  Mr.  Rawat,
 for  this  ।  beg  the  pardon  of  the
 House.

 MR.  DEPUTY  SPEAKER:  All

 tight.

 SHRI  RAM  DHAN:  For  the  last
 a  years  there  has  been  corruption  in

 every  field,  be  it  recruitment,  posting
 transfer,  promotion,  nothing  moves
 without  bribes.  Regarding  the  Land
 reforms  laws,  which  we  have  brought,
 I  would  only  to  submit  that  most  of
 the  land  in  the  country  is  owned  by
 the  people  of  the  upper  castes.  Some

 possess  benami  land  in  the  name  of
 their  pets  such  as  cats  and  dogs.  I
 understand  the  justification  if  an  agi-
 tation  is  launched  in  the  country  to

 act  right  such  bogus  revenue  records
 and  acquire  surplus  land.  Who  are
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 the  owners  of  big  industries  in  the
 country?  It  is  the  Tatas,  the  Birlas,
 and  the  Ambanis  who  own  these  in-
 dustries.  These  people  do  not  belong
 to  backward  classes.  We  have  only
 two  classes  in  our  country—one  is  of
 exploiters  and  the  other  is  of  exploited.
 These  industrialists  belong  to  the
 exploiters  class  and  those  poor  wor-
 kers  who  do  not  get  the  minimum
 wages  even  today  belong  to  the  ex-
 ploited  class.

 MR.  DEPUTY  SPEAKER:  _  Sir,
 it  is  being  said  by  some  Members  here
 that  reservations  should  be  given
 on  the  economic  basis.  I  would  like
 to  ask  whether  they  want  to  open  a
 new  avenue  of  corruption.  Bogus
 certificates  are  issued  by  the  Lekhpal,
 Kanungo  and  Tehsildars.  I  would
 like  to  speak  here  on  each  and  every
 point.  Some  Members  say  that
 castes  have  no  recognition  in  the
 country,  but  I  would  like  to  know
 whether  the  Government  of  India  is
 not  giving  schoiarships  on  the  basis
 of  castes  and  how  those  people  could
 have  so  far  been  identified  for  that
 purpose?  Therefore,  you  should
 not  talk  of  it.  In  1977,  Shri  Dinesh
 Singh  was  in  the  Congress  Party.
 When  we  were  released  from  Jail,  we
 formed  the  Janata  Party  and  were
 voted  to  power  in  the  elections.  Shri
 Dinesh  also  quit  the  Congress  Party
 and  became  the  Member  of  the  Rajya
 Sabha  on  our  party’s  ticket.  But
 after  some  time,  he  left  our  Party
 again  to  join  the  Congress  Party.  At
 the  moment  he  is  not  present  here.
 Mr.  Deputy  Speaker,  Sir.  1  would  like
 to  remind  you  of  the  days  of  emer-

 gency,  when  we  were  put  in  jails,
 you  were  also  there  with  us  in  the
 Janata  Party.  As  a  former  Minister

 during  the  Congress  rule  has  said  that
 Mahatma  Gandhi  was  also  a  Brahmin,
 we  used  to  hear  slogan  like  this:

 “Desh  ki  neta  Indira  Gandhi,

 Yuvaon  ke  neta  Sanjya  Gandhi,

 Bachhon  ke  neta  Rahul  Gandhi

 *Not  recorded.
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 [English]  SHRI  RAM  DHAN:  But  I  want

 MR.  DEPUTY  SPEAKER:  ‘lhe
 last  sentence  will  not  go  on  record.

 [Translation]

 SHRI  HARISH  RAWAT:  Mr.

 Deputy  Speaker,  Sir,  no  one  can  say
 such  mean  thing  and  it  is  condemn-
 able.  Therefore  words  spoken  by
 Shri  Ram  Dhan  should  not  go  on  the
 record.  (Interruptions)...

 SHRIMATI  J.  JAMUNA  (Raja-
 mundri):  Mr.  Deputy  Speaker,  Sir,
 what  is  he  saying.  It  should  be  ex-

 punged  from  the  records.  (dnterrup-
 tions)

 AN.  HON.  MEMBER:  Mr.

 Deputy  Speaker,  Sir,  today  Jamuna  Ji
 is  in  her  form  (Interruptions).

 SHRI  RAM  DHAN:  Mr.  Deputy
 Speaker,  Sir,  it  hardly  matters  whe-
 ther  it  is  recorded  or  not.  (/nterrup-
 tions)

 SHRI  HARISH  RAWAT:  Mr.

 Deputy  Speaker,  Sir,  ।  would  like
 to  tell  Shri  Ram  Dhan  through  you
 that  no  Congressman  can  ever  even
 think  of  such  a  thing  what  to  talk
 of  speaking.  (/nterruptions)

 [Translation]

 Rawatji,  through  you,  ।  would  like
 to  convey  Shri  Dinesh  Singhji  that
 when  he  was  expelled  from  the  Con-

 gress  Party,  it  was  I  and  cne  Shri

 Shivpujan  Shastri  of  Vikramganj  who
 is  a  redical]  democrate,  issued  state-
 ment  in  favour  of  Shri  Dinesh  Singh
 and  raised  voice  against  his  expulsion
 and  I  also  took  up  the  matter  with
 Smt.  Indira  Gandhi,  as  a  result  there-
 of,  his  expulsion  was  withdrawn.
 Now  he  is  talking  like  that.  There-

 fore,  I  would  like  to  say...(/nterrup-
 tions)

 SHRI  RAM  DHAN:  _  The  pre-
 vious  day  he  too  told  me  that  J  was

 sitting  that  side...(Interruptions.

 to  tell  him  and  he  should  agree  to  this
 that  at  that  time  Smt.  Indira  Gandhi
 was  heading  a  minority  Government
 and  he  was  the  Secretary  of  the  Parlia-

 mentary  Party  and  Mrs.  Gandhi  was

 running  the  Government  with  support
 of  Left  Parties.  ।  as  well  as  Chan-

 drashekharji,  Krishna  Kantji  and
 Mohan  Dharia  had  played  a  vital  role
 in  transforming  the  policies  of  the

 Congress  Party  and  worked  for  natio-
 nalisation  of  Banks  and  abolition  of

 Privy  purses  which  were  done  by  a

 minority  Government.  State  Com-
 missions/Committees  have  been  set

 up  in  as  many  as  16  states  and  they
 have  also  recommended  reservation
 for  backward  classes  and  so  is  the
 case  with  the  Union  territories.  How
 much  reservation  has  been  made  in
 the  State  from  where  Shri  Poojari
 hails.  How  much  reservation  has
 been  made  in  Karnataka  by  Shri
 Devraj  Urs  and  in  Tamil  Nadu?
 Therefore,  I  would  like  to  submit  that
 the  persons  who  talk  in  this  manner
 are  misleading  the  people.  One
 more  thing  that  I  wish  to  say  is  this
 that  unless  some  sorts  of  reform  made
 in  our  clectora]  system  feelings  of
 caste  and  creed  cannot  be  mooted  out
 from  our  minds.  We  have  been

 saying  this  for  a  long  time.  When
 we  make  demand  of  implementation
 of  Mandal  Commission  it  is  said  that
 it  will  increase  casteism  but  in  the
 elections,  people  are  asked  votes  in
 the  name  of  castes  and  creed.  “Even
 in  selection  of  candidates  for  clections
 caste  factor  in  the  constituency  is
 taken  into  eccount.  Castes  have  sur-
 passed  religion  even.  A  Gujar  con-
 ference  was  held  relently  in  which
 Gujar  Muslims  from  Kashmir  also

 participated.  The  prevaiiing  caste
 system  in  our  country  is  stricking  at
 the  very  roots  of  our  society.  Im-
 plementation  of  Mandal  Commission
 report  will  in  no  way  encourage  cas-
 teism.  The  electoral  system  adopted
 by  our  country  after  independence  is
 responsible  for  fomenting  casteism.
 I  would  like  to  say  one  thing  to  my
 brethren  of  the  twckward  classes  that
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 ‘we  oppressed  people  belong  to  the
 lowest  strata  of  the  society.  Our
 brothers  belonging  to  backward  clas-
 ses  are  slightly  better-off  and  they  are
 like  our  elder  brothers.  I  am  telling
 this  because  there  have  been  instances
 of  atrocities  perpetrated  on  us  by  the

 people  belonging  to  OBC.  We
 have  been  facing  exploitation  right
 from  our  birth.  The  incident  of
 Mahabharata  was  narrated  by  Ram

 Nayakji.  The  thumb  of  Eklabya  was
 chopped  off  because  he  was  a  capable
 man.  All  these  things  require  serious
 thoughts.  That  is  why  I  appeal  to
 our  brothers  belonging  to  OBC  that
 they  should  not  perpetrate  atrocities
 on  downtrodden  and  women.  At
 places  like  Belchhi,  Vishrampur,
 Pipra,  Arwal,  Damka,  Karkedu  in
 Andhra  Pradesh  and  recently  in  Agra,
 incidents  of  atrocities  on  them  occur-

 ed.  They  are  not  allowed  horse

 riding  at  the  time  of  marriage.  They
 are  deprived  of  even  this  fundamental
 right.  ।  want  to  say  that  we  are
 ready  to  fight  for  their  rights.  We
 are  the  freedom  fighters  and  are  pre-
 pared  to  shed  our  blood  for  them  but

 they  should  also  reciprocate  in  the
 same  manner  and  should  not  perpet-
 rate  atrocities  on  us.  People  asked
 us  as  to  why  this  was  implemented  in
 such  a  hurry.  This  was  not  done
 in  a  hurry  but  it  has  been  implement-
 ed  after  due  consideration.  This
 was  promised  in  our  election  manifes-
 to  and  the  policy  siatement  of  Jan-
 morcha.’  Now  I  invite  those  people
 who  are  willing  to  come  to  our  side
 on  account  of  this  policy  to  come  to
 our  fold.

 18.00  hrs.

 Today  I  want  to  say  that  I  have

 got  an  opportunity  to  live  and  work
 with  the  Prime  Minister  and  I  want
 to  tell  him  that  he  should  not  exhibit

 any  kind  of  weakness  on  his  point.
 Whatever  we  have  declared  before
 the  nation  shall  be  implemented.
 More  than  three-fourth  of  the  popu-
 ‘ation  of  the  country  is  with  us.  So
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 I  want  to  say  that  even  if  the  youth
 who  obtained  degree  at  the  point  of
 knife  and  pistol  come  out  on  the  road
 and  launch  an  agitation  in  protest  of
 our  decision,  we  should  not  backtrack
 and  their  protest  will  hardly  make

 any  difference  in  the  country.

 We  are  very  much  concerned  about
 reservation.  It  is  for  the  reason  that
 if  you  do  away  with  reservation  for
 backward  classes  the  very  next  day
 we  will  be  the  target  of  their  attack
 and  they  will  demand  abolition  of
 reservation  for  SC/ST.  Whatever
 Shri  Ram  Naik  may  say  about  contin-
 uation  of  reservation  fer  SC/ST  but

 they  will  certainly  try  to  do  away
 with  reservations  provided  for  us.

 I  am  grateful  to  you  for  having
 given  me  sufficient  time  to  express
 my  views  and  ।  thank  you  for  the
 same.

 [English]

 MR.  DEPUTY  SPEAKER:  I
 would  like  to  know  from  the  Whips
 and  the  Leaders  of  the  different  par-
 ties  whether  they  want  to  continue.

 SOME  HON.  MEMBERS:  To-
 morrow.

 [Translation]

 SHRI  MADAN  LAL  KHURANA:
 We  can  sit  for  one  hour  more.  It
 was  decided  that  it  has  to  be  com-

 pleted  today  and  tomorrow  Consti-
 tution  amendment  Bill  for  granting
 statehood  to  Delhi  shall  be  taken  up.

 (Interruptions)

 ।  English]

 MR.  DEPUTY  SPEAKER:  There
 are  representatives  of  different  parties
 who  want  to  express  their  views  on
 this  issue  and  the  list  which  is  with

 given  by  different  parties,  18
 me,

 ery  long.  Of  course,  the  Janata

 Dal  National  Front  have  reduced
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 their  list  and  they  have  brought  down
 the  number  from  18  to  only  3.  But,
 I  have  a  list  given  by  others  and  I
 think  that  on  this  point,  they  should
 be  given  an  opportunity.  But,  let
 us  continue  for  some  more  time.

 SOME  HON.  MEMBERS:  Yes.
 (Interruptions)

 DR.  THAMBI  DURAT:  It  is
 clearly  said  in  the  Chamber  that  we
 have  to  sit  late.

 MR.  DEPUTY  SPEAKER:
 Vasant  Sathe  will  now  speak.

 Shri

 SHRI  VASANT  SATHE  (Wardha):
 We  have  listened  with  great  attention
 to  the  views  expressed  and  1  must  say
 that  the  debate  had  begun  on  a  very
 high  level.  Yesterday  1  was  very
 much  impressed  by  the  speech  of  Shri
 Hukumdeo  Narayan  Yadav.

 Mandal  Commission  itself  has  said
 that  this  step  of  reservation  may  not
 be  enough  unless  you  go  to  the  very
 root  of  this  problem  of  backwardness.
 Therefore,  I  would  like  to  begin  by
 saying  that  I  entirely  agree  that  if  we
 go  to  the  root  of  the  problem  we  will
 find  that  the  main  problem  has  arisen
 because  of  the  system  which  has  pre-
 vailed  for  the  last  3,000  years  or  more.

 Sir,  I  would  like  to  quote  from  the
 Manda]  Commission,  which  has  quot-
 ed  the  first  decision  of  the  Supreme
 Court’s  major  decision  on  this  issue—
 Balaji  Vs.  the  State  of  Mysore.  They
 have  stated:

 “Though,  according  to  sociologists
 and  Vedic  scholars,  the  caste
 system  may  have  originally  begun
 on  occupational  or  functional
 basis,  in  course  of  time  it  became
 rigid  and  inflexible.  The  history
 of  the  growth  of  caste  system
 showed  that  the  original  functio-
 nal  or  occupational  basis  was  later
 over-bounded  with  consideration
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 of  purity  based  on  ritual  con
 and  that  led  to  its  ramifications
 which  introduced  inflexibility  and

 rigidity...”

 This  rigidity  came  in  because  of
 Manu  Smiriti.  I  would  like  to  present
 the  facts.  The  main  culprit  of  our
 entire  system  is  that  concept  which  had

 begun  with  Manu  Smiriti  where  they
 had  stated...(/nterruptions)  Sir,  this

 gives  me  an  Opportunity  to  see  what
 was  said  in  it.  You  will  be  amazed
 that  even  the  Yugas  were  described
 after  the  Chaturvurnas  after  the  varnas.
 This  is  what  they  said:

 “Brahmhyam  krit  Yugam  Prona-
 dam  Bhawantu  Kshtriya  Vaishyo

 Dwapar  Mityahu  Shudra  Kalyug
 Smritah”.

 {Translation}

 Krit  yug  belongs  to  Brahmins,  Treta

 belongs  to  Kshtriyas,  Dwapar  to

 Vaishya  and  Kalyug  to  Shudras.  Age
 of  the  ages  is  this  Manusmiriti.  Now

 you  see,  that  he  said...(Interrupftions)
 ...After  describing  the  deeds  of  Brah-

 mins,  Kshtriyas,  Vaishyas  and  Shu-
 dras,  there  was  no  mention  of  Varnas
 based  on  birth  and  this  is  something
 important  to  understand...(nterrup-
 tions)...1  am  saying  with  folded
 hands,  Mr.  Prime  Minister  you  please
 tell  your  friends...(Interruptions)...
 Please  listen  to  me  for  a  while...(Infer-
 ruptions)...1f  you  do  not  interrupt  I
 shall  be  able  to  tell  you  something.
 (Interruptions)

 SHRI  DAU  DAYAL  JOSHI

 (Kota):  I  shall  resign  from  the  mem-

 bership  of  this  House  if  you  show  me
 that  “Janmana  Jayate  Shudroਂ  has
 been  mentioned  in  any  of  our  scri
 tures  be  it  the  Vedas  or  the  Puranas.
 You  are  unnecessary  creating  a  fuss
 in  the  House.

 SHRI  VASANT  SATHE:  I  quot-
 ed  from  Manusmiriti  that  it  was  not
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 based  on  birth,  it  became  in  course  of
 time  and  the  same  has  been  maintain-
 ed  by  the  Supreme  Court  also.  It  has
 been  mentioned  in  the  Bhagvad  Gita
 also  “Jatuvarnam  Maya  _  Shristam
 Gun  Karma  Vibhagata”.  It  is  no
 where  mentioned  “Janma  Jati  Vibha-
 gataਂ  as  said  by  Shri  Hukum  Dev
 Narayan  Yadav  yesterday.  (/nterrup-
 tions)

 SHRI  HUKUMDEO  NARAYAN
 YADAV  (Sitamarhi):  In  what  con-
 text  was  karma  mentioned  it?  (nter-
 ruptions)

 [English]

 MR.  DEPUTY  SPEAKER:  You

 may  continue  your  speech.  Don’t  res-

 pond  to  them.

 [Translation]

 SHRI  VASANT  SATHE:  What
 has  been  stated  in  the  Gita  the  same
 has  been  preached  by  Adi  Shankara-

 charya  because  you  will  find  that
 when  the  Vedic  Sanatan  Dharma  was
 re-established  on  the  basis  of  ‘Adwait,
 had  the  people  followed  the  preaching
 of  Adi  Shankaracharya  who  said  “No

 Jaya  Brahmanshchyak,  Kshatriya
 Vaishya  Avacha,  Na  shudronashwa
 Melecho,  Bhodita  Gunkarmachi,”  this
 menace  of  caste  would  not  have  crop-
 ped  up  in  our  society.  Just  now  Joshi-

 ji  said  ‘“Janmana  Jayate  Shudro,
 Sanskardwy  Muchyate”.  Everyone  is
 a  shudra  by  birth—Adi  Shankar-

 acharya...([nterruptions)

 MR.  DEPUTY  SPEAKER:  Please
 do  not  respond  to  interruptions...
 Unterruption)

 SHRI  VASANT  SATHE:  Mr.

 Deputy-Speaker,  Sir,  this  country’s.

 THE  MINISTER  OF  LABOUR
 AND  WELFARE  (SHRI  RAM
 VILAS  PASWAN):  Satheji,  leavi
 aside  what  Adi  Shankaracharya  said,

 ”  —4  LSS/ND/91
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 we  should  think  about  what  has  been
 said  by  Shankaracharya  of  Puri.

 (Interruptionsy

 SHRI  VASANT  SATHE:  It  is  a
 misfortune  of  the  country  that  people
 failed  to  abide  by  the  preaching  of
 Adi  Shankaracharya  who  wanted  to
 unite  the  people.  It  was  something
 unique.  He  had  set-up  many  Maths
 for  this  purpose  al]  over  the  country.
 Unfortunately  after  his  death,  the
 ‘“‘Mathadhishਂ  and  “Pundits”  convert-
 ed  them  into  organisations  and  as-
 sumed  the  role  of  minion  of  religion.
 That  is  why  caste  system  based  on
 birth  took  root  in  our  society,  as  a
 result  thereof  the  country  suffered
 tremendous  loss.  (Interruptions)  Even

 today  I  say  that  if  all  the  Shankar-

 acharyas  of  this  country,  instead  of

 going  to  Ram  Janmabhoomi,  unitedly
 devote  their  energy  in  spreading  the

 preachings  of  Adi  Shankaracharya
 that  there  shall  be  no  caste  based  on

 birth,  it  shall  bring  a  revolution  in  this

 country  and  society.  But  unfortunate-

 ly  castes  are  determined  on  the  basis
 of  birth  and  this  menace  has  been  in

 vogue  in  our  society  for  ages.  A  deci-
 sion  to  do  away  with  it  was  taken  by
 the  people  who  participated  in  the
 freedom  struggle  and  had  said  that  our

 dream  is  to  create  a  casteless  society
 in  this  country.  It  was  adopted  as
 our  dream  of  free  India.  One  and  all
 had  said  it  and  from  Baba  Saheb
 Ambedkar  to  Mahatma  Gandhi  there
 has  not  been  a  single  person  who
 would  have  said  that  we  want  to  create
 a  society  based  on  caste.

 SHRI  RAM  DHAN:  Mahatma
 Gandhi  was  in  favour  of  the  caste

 system.

 SHRI  VASANT  SATHE:  I  have

 already  stated  that  caste  system  at  that
 time  was  not  birth-based.  If  you  ac-
 cept  that,  there  is  no  confrontation  on
 this  issue.  Ram  Dhanji,  a  confronta-
 tion  starts  when  it  is  defined  on  the
 basis  of  birth...(/nterruptions)
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 [Sh.  Vasant  Sathe]  [English]

 Mr.  Deputy  Speaker,  Sir,  I  was  PROF.  MADHU  DANDAVATE:

 touching  upon  the  cause  of  confronta-
 tion  that  is  taking  place  these  days  in
 our  society.  What  type  of  society  do
 we  want  to  create  after  all?  I  think
 Shri  Vishwanathji  is  a  modern  Manu.
 Manu  in  ancient  times,  deformed  our

 society  by  dividing  the  people  on  the
 basis  of  their  birth.  You  will  be  sur-
 prised  to  know  his  views  regarding
 the  social  set  up.  He  professed  to  this
 extent:

 “Viprasaya  Trishu  Varneshu

 Nriptevarnyordwayoh

 Vaishyasay  Varne  Chaiksimn-
 shdete  Pasdaasmrita.”

 Tt  means  that  the  issues  (sons)  born

 through  such  parantages  as  the  Brah-
 min  father  and  the  below  caste  mother,
 i.e.  from  Kshatriya,  Vaishya  and
 Shudra  castes,  or  the  Kshatriya  father
 and  the  below  caste  mother,  1.८.  from

 Vaishya  and  Shudra  castes,  and  the

 Vaishya  father  and  the  below  caste
 mother,  i.e.  shudra  caste,  are  looked
 upon  as  inferiors  in  the  society.  Si-
 milarly,  the  issues  (sons)  born  through
 the  parentage  of  the  Shudra  father  and

 Vaishya,  Kshatriya  and  Brahmin  mo-
 ther  are  named  as  Ayogav,  Kshatta
 and  Chandal-the  lowest  among  the
 human  being—respectively.  What  is
 this  after  all?.  .(Interriuptions)...

 SHRI  HARISH  RAWAT:  Satheji,
 better  you  do  not  quote  from  such  a
 trash  book.

 SHRI  VASANT  SATHE:  Still
 there  are  followers  of  Manu  in  this

 country.  The  birth-based  caste  sys-
 tem...(/nterruptions)...1  want  to  say
 to  the  Prime  Minister  that  if  he  re-
 stores  the  caste  system  based  on  birth
 with  any  motive  or  under  a  fit  of  zeal,
 he  will  be  called  another  Manu  and

 thereby  he  will  be  bringing  the  Manu
 Smriti  back  to  the  norms  of  the  so-

 ciety.  That  is  why,  our  Hindu  Law

 clearly
 speaks  about  it.  (Jnterrup-

 fions

 If  you  get  stuck  up  with  Manu,
 - will  never  get  time  to  come  to  modern

 times  at  all.

 SHRI  VASANT  SATHE:  You
 are  now  bringing  Manu  through  Man-

 dal,  that  is  what  I  am  trying  to  show.

 (Interruptions)

 [Translation]

 THE  MINISTER  OF  LABOUR
 AND  WELFARE  (SHRI  RAM
 VILAS  PASWAN):  The  Mandal
 Commission  is  washing  off  the  sin  that
 was  committed  earlier.  (Interruptions)

 SHRI  VASANT  SATHE:  First  lis-
 ten  to  me,  my  brother,  you  are  not

 washing  off  this  sin,  rather  you  ere

 bringing  it  back  to  the  society.  Sir.

 (English]

 The  Hindu  Law  commentary  says:
 “The  practice  of  caste,  however
 irrational,  is  so  deep  rooted  that
 its  mark  does  not  seem  to  really
 disappear  even  after  some  genera-
 tions  after  conversion.”

 ।  Translation]

 What  are  they  gdéing  to  do?

 Through  the  implementation  of  the
 Mandal  Commission  Report,  they  are

 trying  to  give  reservation  on  purely
 Birth-based  caste  which  is  against  the

 spirit  of  the  Constitution  and  is,  there-
 fore,  a  fraud.  Pandit  Nehru  was

 against  reservation  of  this  kind.  I
 would  like  to  quote  his  words  which
 he  uscd  while  participating  inthe  dis-
 cussion  on  the  Amendment  brought
 in  this  House  in  1951.

 {  English]

 This  is  what  Jawaharlalji  said:

 “Take  another  very  important
 objective  of  ours.  attempt  to
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 realise  the  egalitarian  or  some
 other  form  of  society  in  which  the
 differences  based  on  birth  or  in-
 come  or  position  are  not  great.
 In  our  attempt  to  achieve  it  we
 want  to  put  an  end  to  all  these
 infinite  divisions  that  have  arisen
 in  our  social  life.  I  am  referring
 to  caste  system  and  other  reli-

 gious.  divisions—call  them  by
 whatever  name  you  like.  There
 are  of  course  economic  divisions
 also.  We  are  conscious  of  them
 and  we  try  to  deal  with  them

 though  not  always  very  satisfac-
 torily.  It  is  thus  one  ot  our  ob-

 jectives  to  get  rid  of  these  and  to

 give  every  individual  in  India  an

 Opportunity  to  grow  as  also  to
 build  up  a  united  nation  where
 the  individuals  do  not  think  so
 much  of  their  particular  group  or
 caste  but  of  the  community  at

 large.”

 Sir.  this  is  what  he  stated  while  intro-

 ducing  this  amendment.

 Later  on  while  addressing  the  Chief
 Ministers  this  is  what  Pandit  Jawahar-
 Jal  Nehru  had  to  say:

 “If  we  go  in  for  reservation  on
 communal  and  caste  basis  we

 swamp  the  bright  and  able  people
 and  remain  second-rate.  I  am

 grieved  to  learn  of  how  far  this
 business  of  reservation  has  gone
 based  on  communal  considera-
 tions.  ...”

 “It  has  AMAZED  me  to  learn
 that  even  PROMOTIONS  are
 based  sometimes  on  communal
 or  caste  considerations.  This

 way  lies  not  only  folly  but  disa-
 ster.  Let  us  help  the  backward

 groups  by  all  means,  but  never  at

 the  cost  of  efficiency.”

 SHRI  VISHWANATH  PRATAP
 SINGH:  Why  do  you  make  it  so

 fong?  In  short,  you  just  say,  you  are

 against  Manda]  Commission.  In  one

 sentence,  they  will  understand.  One
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 Short  sentence  is  good  enough.  Say,
 I  am  against  Mandal  Commission.”

 SHRI  VASANT  SATHE:  It  is
 very  difficult  to  accept  one’s  folly.
 Please  have  patience  and  do  it.  You
 are  committing  what  he  calles  a  ‘dis-
 aster’.  That  is  what  I  want  to  point

 out
 to  you.  Basically  what  did  we

 0:

 ।  would  like  to  quote  only  one
 judgment  of  the  Supreme  Court  from
 Mandal  Commission.  (/nterruptions)
 Why  do  we  say  that  this  is  contrary  to
 the  Constitution,  ultra  vires  of  the
 Constitution.  Because,  they  have
 brought  in  caste  consideration  pure
 and  simple  and  not  class  considera-
 tion  with  economic  factors  in  it.  That
 is  why  there  is  the  danger  of  it  being
 ultra  vires.  ।  would  like  to  quote  from
 R.  Chitralekha  ४.  State  of  Mysore,
 judgment  by  Justice  Subba  Rao,  This
 1५  what  he  says:

 “Article  15(4)  -does  not  speak  o
 castes  but  only  speaks  of  classes.
 If  the  makers  of  the  Constitution
 intended  to  take  caste  also  as
 units  of  social  and  educational
 backwardness,  they  would  have
 said  so  as  they  have  said  in  the
 case  of  the  Scheduled  Castes  and
 the  Scheduled  Tribes.”

 Where  is  Prot.  Madhu  Dandavate?
 Let  him  reply.

 AN  HON.  MEMBER:  It  does  not
 matter.  Prime  Minister  is  there.

 (Interruptions)

 SHRI  VASANT  SATHE:  Justice
 Subba  Rao  continued  to  say:

 “Though  it  may  be  suggested
 that  the  wider  expression  ‘class’

 is  used  in  clause  (4)  of  Art.  15  as
 there  are  communities  without

 caste,  if  the  intention  was  to

 equate  classes  with  castes,  noth-

 ing  prevented  the  makers  of  the
 Constitution  to  use  the  expression
 ‘backward  classes  or  castes’.  The



 463  Discussion  Under  SEPTEMBER  5,  1990  Measures  for  464
 Rule  193  promotion  of
 Dec.  on  Mandal  employment  for
 Commission  Youth  in  addition

 Report  And  to  reservations,  etc.

 {Sh.  Vasant  Sathe]

 juxtaposition  of  the  expression
 ‘Backward  Classes’  ‘Scheduled
 Castes’  in  Art  15(4)  also  leads  to
 a  reasonable  inference  that  the

 expression  classes  is  not  synony-
 mous  with  castes.

 In  tune  with  the  conspectus
 of  constitutional  _  provisions,
 ‘caste’  and  ‘classes’  cannot  be
 considered  synonymous.

 If  we  interpret  the  expres-
 sion  ‘classes’  as  ‘castes’,  the  objec-
 tive  of  the  Constitution  will  be
 frustrated  and  the  people  who  do
 not  deserve  any  adventitious  aid

 may  get  it  to  the  exclusion  of
 those  who  really  deserve.”

 This  has  not  been  set  aside.  The
 latest  decision  of  the  Supreme  Court
 is  Vasant  Kumar  v.  State  of  Karna-
 taka.  There  also,  this  thing  has  been
 reiterated.  We  would  like  to  know:
 What  is  the  intention  of  the  Govern-
 ment?  Are  they  wanting  to  go  against
 the  constitutional  provision  of  Articles
 15  and  16?  If  they  want,  say  that  the
 words  ‘classes’  mean  in  effect  as  the
 Mandal  Commission  has  done—that
 word  ‘caste’  alone.  If  that  is  the  in-
 tention,  say  so  with  courage.  Amend
 the  Constitution  if  you  like.  Say  that
 like  scheduled  castes  and  scheduled
 tribes,  as  was  stated,  in  the  “backward
 classes”,  the  word  “‘classes”  should  be
 deleted  and  be  substituted  with  that
 word  ‘‘castes”.  If  you  do  that,  have
 the  courage.  But  then  do  not  forget
 that  you  are  going  to  perpetuate,  as
 the  Supreme  Court  says,  the  caste  sys-
 tem  in  this  country.  Because,  Sir.
 whatever  the  time  that  you  may  go,
 whatever  the  years  you  may  pass,  all
 of  the  Yadavas,  all  of  the  Kurmis,  all
 of  the  Dhobis,  all  our  other  backward
 communities  can  tomorrow  become
 Ministers.  (Interruptions)

 [Translation]

 THE  MINISTER  OF  TEXTILES
 AND  MINISTER  OF  FOOD  PRO-
 CESSING  INDUSTRY  (SHRI  SHA-
 RAD  YADAV):  On  what  basis  re-
 servation  was  adopted  in  Karnataka
 by  Shri  Urs?  Was  it  on  the  basis  of
 caste  or  class?

 SHRI  VASANT  SATHE:  How  is
 that  related  with  it?  ।  am  simply
 insisting  ona  serious  thinking  over
 this  issue  before  bringing  a  change  in
 the  Central  Law.  You  should  forsee
 the  danger  of  keeping  only  the  caste-
 factor  in  it.  Through  the  constitu-
 tional  provisions,  the  entire  country...
 (Interruptions)...

 [English]

 SHRI  CHAND  RAM  (Hardoi):
 Mr,  Deputy  Speaker,  Sir,......(intere
 ruptions)

 [Translation]

 MR.  DEPUTY  SPEAKER:  I  am
 not  permitting  you  this  time.  You
 will  get  a  chance  to  speak  later  on.

 (Interruptions)*

 {English}

 MR.  DEPUTY  SPEAKER:  This
 will  not  go  on  record.

 SHRI  VASANT  SATHE:  Sir,  the
 latest  decision  and  earlier  decisions
 also  have  stated  that  one  of  the  most
 important  criteria  for  deciding  socially
 backward  classes  is  the  economic  fac-
 tor.  Sir,  I  will  quote  the  interpreta-
 tion  of  the  Supreme  Court  in  Balaji’s
 case.  The  Constitution  does  not  spell
 this  out....(Interruptions)...1  quote:
 “The  classes  of  citizens  who  are  de-
 plorably  poor  automatically  become
 socially  backward.”

 (Unterruptions)

 *Not  recorded.
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 SHRI  SHARAD  YADAV:  There
 is  not  a  single  state  that  has  not  adop-
 ted  the  caste  as  the  basis.

 SHRI  VASANT  SATHE:  Please
 listen,  what  we  are  going  to  do  in  the

 country.  (Interruptions)

 SHRI  VISHWANATH  PRATAP
 SINGH:  You  are  in  power  in
 Andhra  Pradesh  and  Karnataka.  Will

 you  reverse  the  caste  system  and

 change  it  to  class  system.  Will  you
 assure  this  to  the  House  now?  (dnter-
 ruptions)

 SHRI  VASANT  SATHE:
 for  you  to  decide.

 That  is

 SHRI  VISHWANATH  PRATAP
 SINGH:  No.  Right  now,  you  are
 in  power  there.  You  assure  the  House
 that  you  are  going  to  cancel  it  in
 Andhra  and  Karnataka  and  _  then
 switch  over  to  different  criteria...(/i-
 ferruptions)...Then  do  not  give  ser-
 mons  to  us  like.  (/nterruptions)

 SHRI  VASANT  SATHE:  This  is
 for  the  simple  reason  that  they  have
 not  been  implementing  the  Mandal
 Commission.  You  are  implementing
 the  Mandal  Commission.  That  is  why
 it  is  your  responsibility  to  say  what

 you  want  to  do  with  the  Constitution.

 (Interruptions)

 SHRI  VISHWANATH  PRATAP
 SINGH:  Tomorrow  I  will  give  you
 the  reply.

 (Interruptions)

 [Translation]

 ‘SHRI  VASANT  SATHE:  You

 may  do  that,  You  have  set  the  coun-

 try  on  fire,  today.  You,  the  modern

 Manu  Maharaj,  will  divide  the  coun-

 try  into  pieces  by  bringing  the  old

 caste-system  back  to  the  society.
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 SHRI  VISHWANATH  PRATAP
 SINGH:  One  minute  please,  ।  do
 not  intend  to  interrupt.  The  substance
 of  Shri  Sathe’s  argument  is  that  the
 reservation  should  be  made  on  the
 basis  of  class  and  not  caste,  and  for
 his  sermon  which  he  is  delivering  to
 us  he  has  taken  a  cue  from  the  Vedas.
 Let  him  say  in  clear  terms  in  the
 House  if  he  is  politically  honest  that
 the  basis  of  the  reservation  that  has
 been  adopted  in  Andhra  and  Karna-
 taka  where  his  party  is  in  power,  is
 wrong  and  that  they  would  change
 this  criterion  in  these  States.  (Inter-
 ruptions)

 SHRI  RAM  DHAN:  The  Govern-
 ment  of  India  has  been  awarding
 scholarships  to  the  students  on  the
 basis  of  caste  uptill  now.  It  was
 your  Government  who  has  been  doing
 50,

 SHRI  VASANT  SATHE:  Today,
 he  strongly  favours  the  Mandal  Com-
 mission  that  was  constituted  in  1980
 but  he  never  mentioned  it  when  he
 was  the  Chief  Minister  of  Uttar  Pra-
 desh  and  the  Union  Cabinet  Minister
 in  the  Council  of  Minister  headed  by
 Shrimati  Indira  Gandhi  and  Shri  Rajiv
 Gandhi.

 SHRI  VISHWANATH  PRATAP
 SINGH:  We  are  working  on  the
 views  of  Mishraji  on  Mandal  Commis-
 sion  Report......

 SHRI  VASANT  SATHE:  But
 you  did  not  implement  the  Mandal
 Commission  Report  when  you  were
 the  Chief  Minister  yourself.

 SHRI  VISHWANATH  PRATAP
 SINGH:  Now,  I  reply  to  your  ques-
 tion.  After  becoming  the  Chief  Mini-
 ster  of  Uttar  Pradesh  in  1980  follow-
 ing  the  exit  of  Janata  Party,  ।  had
 made  a  provision  of  15  per  cent  reser:
 vation  in  jobs  for  the  backward
 classes  there.  In  the  Notification,  the
 word  ‘maximum’  was  cunningly  added
 with  the  words  ‘15  per  cent’.  ।  is
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 me  who  changed  it  from  ‘maximum’
 to  ‘minimum’.  And  the  provision  of
 the  reservation  was  made  in  addition
 to  the  number  of  seats  which  the
 candidates  belonging  to  that  class  at-
 tained  through  their  own  merit.  The

 provision  of  scholarship  could  not  be
 made  during  the  tenure  of  my  Govern-
 ment  there  because  the  elections  took

 place  in  the  meantime.  Despite  that
 I  had  made  a  provision  of  Rs.  four
 crores  for  the  backward  classes  in  the
 State.  It  was  during  my  tenure  that
 for  the  first  time  since  independence,
 a  person  belonging  to  that  class  was

 appointed  a  Judge  in  the  Allahabad

 High  Court.

 SHRI  VASANT  SATHE:  This  is
 not  a  proper  reply  to  my  question.
 My  question  was  very  specific.  The

 question  was  whether  you  issued  any
 statement  in  support  of  the  Mandal
 Commission  Report  when  you  were
 the  Chief  Minister  of  Uttar  Pradesh
 twice  and  Minister  in  the  Cabinet  of
 both  Shrimati  Indira  Gandhi  and  Shri

 Rajiv  Gandhi?  ।  have  asked  nothing
 else  except  this.

 SHRI  VISHWANATH  PRATAP
 SINGH:  Neither  you  nor  any  Mini-
 ster  of  Shri  Rajiv's  cabinet  supported
 the  implementation  of  Mandal  Com-
 mission  Report.

 SHRI  VASANI  506  [ा  It  did
 come  before  the  Cabinet,  You  need
 not  say  that.  1  was  saying..,(Jmer-
 ruptions)......At  no  point  of  time  did
 he  say  that  the  Mandal  Commission

 Report  would  be  implemented.

 AN  HON.  MEMBER:  Why  did

 you  not  do  that?

 [English]

 SHRI  SAIFUDDIN  CHOUDHU-
 RY:  The  Prime  Minister  has  asked
 a  very  pertinent  question  from  Mr.
 Vasant  Sathe,  whether  he  is  ready
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 to  talk  within  his  party  to  introduce
 economic  basis  for  the  backwardness
 in  Andhra  Pradesh  and  Kamataka.
 That  is  very  important.  You  give
 your  reply,  Mr.  Sathe.  Then  the  whole
 trend  of  the  debate  will  change......
 (Interruptions).........

 [Translation]

 SHRI  VASANT  SATHE:  We
 have  introduced  economic  criteria  in
 Maharashtra.  Various  facilities  which
 are  supposed  to  be  given,  have  already
 been  given  there.  All  of  us  know
 about  it.  It  is  the  Congress  Party
 which  has  introduced  economic  cri-
 teria.  The  basic  thing  is  that  that
 the  Mandal  Commission  report,  which
 Government  is  going  to  implement,  is

 toally  caste  based  and  nothing  else.
 The  Mandal  Commission  has  worked
 out  its  recommendations  totally  on
 caste  basis  and  the  proposed  reser-
 vation  will  also  be  provided  on  the
 basis  of  caste.  ।  am  of  the  view
 that  it  is  against  the  spirit  of  Consti-
 tution  and  it  also  goes  against  the
 idea  of  creating  a  casteless  society  in
 the  country.  The  Government  is  do-
 ing  SO.........  (/nterruptious).........

 All  this  is  being  done  to  serve  their
 political  ends.  Even  children  in  the
 country  know  the  motive  behind  this
 move  of  Vishwanath  Pratap  Singh.
 When  he  realised  that  Devi  Lal  has
 raised  the  controversy  of  rural  ver-
 sus  urban  people  and  B.J.P.  has  rais-
 ed  the  issue  of  Shiram  temple  and
 they  have  given  a  call  for  the  unity
 of  Hindus  on  this  issue  and  the
 leftist  parties  have  started  talking  of
 a  class  war  or  a  war  between  the
 working  classes  and  the  capitalists.
 In  view  of  all  these  things,  Shri  Vish-
 wanath  Pratap  Singh  has  played  a
 trick.  In  order  to  foil  all  their  efforts,
 including  those  of  Shri  Devi  Lal,
 Shri  Vishwanath  Pratap  Singh  has
 raised  the  issue  of  castes.  He  has

 already  won  over  the  Muslims  to  his
 side.  He  did  a  thing  which  no  Mus-
 lim  country  has  éver  done.  He  made
 a  declaration  from  the  rampart  of  the
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 Red  Fort  that  Prophet  Mohammed’s

 Birthday  will  be  a  public  holiday.  He
 has  already  releascd  Rs.  50  lakhs  to
 Shri  Bukhari  for  Jama  Masjid.  Mr.

 Deputy  Speaker,  Sir,  you  will  sce
 that  on  30th  October,  Shri  Vishwa-
 nath  Pratap  Singh  will  refuse  the
 B.J.P.  point  blank.  He  would  throw
 a  challenge  to  B.J.P.  to  collect  the

 supporters  of  Ram  Janmabhoomi  and
 he  would  not  care  for  that  because  he
 has  already  disintegrated  the  Hindu

 society  on  caste  basis  and  his
 man,  Shri  Mulayam  Singh  Yadav  is
 there  to  put  all  B.J.P.  activists  in

 jails.  Mr.  Deputy  Speaker,  Sir,  what
 a  cheap  politics  is  that.  Nobody  has
 ever  witnessed  such  a  cheap  politics
 in  this  country.

 SHRI  VISHWANATH  PRATAP
 SINGH:  I  would  like  to  know  if  they
 oppose  the  holiday  declared  on  ac-
 count  of  Prophet  Mohammed's  birth-
 day.  Does  his  Congress  Party  oppose
 the  holiday  on  Prophet  Mohammed's
 Birthday?  Let  him  clarify.

 SHRI  VASANT  SATHE:  §Hones-
 tly  speaking,
 ०..  CUnterruptions)......

 SHRI  VISHWANATH  PRATAP
 SINGH:  Sir,  he  should  clarify  it.  It
 is  not  the  question  that  he  raised  a
 point  in  the  House  on  my  statement
 made  on  15th  August.  Let  him  say
 clearly  whether  he  or  for  this  matter,
 his  Congress  Party  opposes  it.  They
 may  do  it  or  not  that  is  altogether  a
 different  question  and  it  can  be  under-
 stood.  But  they  are  opposing  it  when
 we  are  going  to  do  it.  (Interruptions)

 SHRI  VASANT  SATHE:  Mr.

 ty  ker,  Sir,  is  it  not  a  cheap
 politics?  It  is  a  conspiracy  to  receive
 cheap  popularity.  Today,  these  peo-

 are
 ing

 an  outcry  in  the  name
 of  great  Baba  Saheb  Ambedkar  who
 had  devoted  his  whole  life  for  the

 emancipation  of  this  society  from
 caste  system  and  converted  his  fol-
 lowers  into  Buddhiem.  I  would  like

 we  do  not  oppose  it,
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 to  know  whether  it  is  not  a  force......

 (Interruptions)

 Mr.  Deputy  Speaker,  Sir,  was  it

 cheap  _  politics  when  the  Congress
 Party  made  Baba  Saheb  Ambedkar
 the  Union  Law  Minister  and  install-
 ed  his  24  tonne  statue  for  viewing  by
 the  people  of  the  world?  Rather  they
 did  cheap  politics  when  they  display-
 ed  his  small  portrait  in  the  Central
 Hall  of  the  Parliament  House  which
 can,  at  best,  be  seen  by  500  people.

 SHRI  SHARAD  YADAV:  What-
 ever,  small  portraits  he  sees  here,  are
 of  one  or  the  other  greatmen  of  this

 country  .....  (Interruptions)......

 SHRI  VASANT  SATHE:  _  But,
 whether  making  an  announcement
 from  the  rampart  of  the  Red  Fort
 was  not  a  way  to  gain  cheap  popu-
 larity?......  (Interruptions)......

 SHRI  RAM  VILAS  PASWAN:  I
 have  a  point  of  order.  1  am  of  the
 view  that  Shri  Sathe  should  with-
 draw  the  words  he  used  in  regard
 to  displaying  of  portraits  of  lea-
 ders  in  the  Central  Hall  of  Patliament.
 Even  portraits  of  Leaders  who  had
 tall  statures  have  been  displayed.  No
 portrait  is  small.  He  said  that  Ambed-
 kar's  portrait  is  small  and  small  por-
 trait  would  serve  no  purpose.  It  is  a

 disgrace  to  all  leaders.......  ............
 (Inferruptions)......

 SHRI  KALKA  DAS  (Karol  Bagh):
 Mr.  Deputy  Speaker,  Sir,  he  has
 shown  disrespect  to  all  the  national
 leaders......  (Interruptions)......

 SHRI  VASANT  SATHE:  Paswanji,
 ।  know  Baba  Saheb  Ambedkar  better
 than  you.  Baba  Saheb  Ambedkar
 was  not  only  a  man  of  tall  stature,
 but  also  was  a  great  man.  When  I
 said  that  we  installed  a  13  feet  high
 statue  of  24  tonne  weight  of  Shri
 Ambedkar  for  viewing  by  people  of
 the  country  they  boasted  that  they
 displayed  a  portrait.  It  could  be



 थै1  Discussion  (करत.  SEPTEMBER  5,  1990  Measures  for  422
 Rule  193  promotion  of
 Dec,  on  Mandal  employment  for
 Commissjon  Youth  in  addition
 Report  And  to  reservations,  ete.

 [Sh.  Vasant  Sathe]  Prime  Minister  to  produce  a  non

 seen  by  500  people  only.  They  are
 making  tall  claims  for  that  and  it  is
 some  thing  mean......(mterruptions)
 It  is  a  trivial  thing.  Do  they  think
 that  the  Harijan  brethern  and  people
 who  are  Baba  Saheb’s  followers  will
 be  fooled  by  this  tactic.  Nothing  of
 the  sort  is  going  to  happen  by  these
 tricks...  (Interruptions)......  Mr.

 Deputy  Speaker,  Sir,  finally,  I  would
 like  to  submit  that  the  person  who  is
 prepared  to  divide  the  country  into
 fragments  on  the  basis  of  birth  for
 his  selfish  ends  is  committing  the
 biggest  offence......  (Interruptions)...

 SHRI  SHARAD  YADAV:
 a  person  be  abused  for  his  selfish
 ends?  Will  he  burn  the  country?
 Today,  the  country  is  burning?......
 (/nterruptions)......

 Will

 SHRI  SOMNATH  CHATTERJEE:

 (Bolpur):  Mr.  Deputy  Speaker.  ।  Sir,
 I  support  reservation  in  jobs  for  the
 backward  classes  as  recommended  by
 the  Mandal  Commission.  We  have  to
 consider  as  to  why  after  43  years  of

 independence,  still  we  have  to  speak
 of  reservation  in  this  country,  even
 for  Scheduled  Castes,  Scheduled  Tri-
 bes  and  other  sections  of  the  people
 of  this  country.  We  cannot  deny
 that  the  situation  in  this  country  even
 after  independence  so  far  as  poor  and
 backward  people  are  concerned—  soci-

 ally,  educationally,  economically—
 they  have  heen  the  subject  of  more
 and  more  exploitation  and  all  the
 resources  of  this  country  for  over  four
 decades  have  not  been  utilised  for  the

 purpose  of  true  advancement  of  these
 sections  of  the  people  of  this  country.

 I  have  been  listening  very  atten-

 tively  to  all  the  speeches  from  the

 Congress  party.  I  do  not  know  whe-
 ther  they  have  been  able  to  make  up
 their  mind  a8  to  what  should  he  their
 stand.  At  the  All  Party  Meeting,  I
 could  not  follow  what  the  Congress
 President  had  said.  He  wanted  the

 paper  on  Mandal  Commission.  What
 is  the  stand  of  the  Congress?  Uptill
 now,  none  of  the  hon.  Members  speak-
 ing  from  the  Congress  Party  has  said
 that  whether  they  support  or  oppose
 the  Mandal  Commission.  They  believe
 in  some  reservation.  ।  have  no  doubt
 that  they  believe  in  the  reservation  of
 the  monopolists.  They  believe  in
 reservation  for  multi-nationals,  and
 that  is  why  they  believe  in  reserva-
 tion  for  their  favourite  industralists,
 and  that  is  why  all  these  years,  all  the
 economic  benefits  of  this  country  have
 been  concentrated  in  the  hands  of  fe-
 wer  and  fewer  people  who  have  been

 openly  siding  with  them,  and  they
 have  been  the  beneficiaries.  This

 type  of  reservation  we  are  against.

 Before  I  come  to  some  of  the  basic
 issues  involved  here,  two  things  I  must
 mention  on  behalf  of  my  party.  One
 is  that  although  an  all-party  meeting
 was  held  by  the  Prime  Minister—it
 was  good  that  he  called  all  the  par-
 ties  for  a  discussion  on  this  issue ।
 that  was  after  his  announcement  of
 the  7th  August  and  27th  August.  We
 would  have  certainly  preferred  that
 this  was  not  the  case  on  a  vital  issue
 like  this,  on  which  there  is  an  attem-

 pt—now  we  find  an  attempt  by  poli-
 tical  parties.  What  has  happened  in
 Patna—  it  is  no  longer  a  secret—-is
 that  a  political  party,  the  Congress
 Party  is  behind  the  agitation,  (Intet-
 ruptions)

 SHRI  HARISH  RAWAT:  To  which

 party  does  Mr  Biju  Patnaik  belong?
 (Interruptions)

 SHRI  SOMNATH  CHATTERJEE:
 It  is  very  unfortunate  that  the  youth
 of  this  country  who  are  our  real  fu-
 ture,  who  will  provide  leadership  in
 this  country  in  different  spheres,  are

 today  being  brought  into  the  streets
 for  the  purpose  of  indulging  in  vio-
 lence.  (Interruptions)  This  is  not  a
 welcome  development.  Therefore,  we
 felt  and  we  stil]  feel  that  it  woukl
 have  been  better  if  there  had
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 a  discussion  and  negotiation  before
 the  Prime  Minister  made  this  an-
 nouncement  in  Parliament.  (Interrup-
 tions)

 The  second  thing  is  very  impo.  tant,
 viz.  that  sofar  as  discussion  is  con-
 verned,  it  should  be  held  also  with
 the  students,  and  with  those  leaders
 of  students,  because  after  all,  they
 are  part  of  us.  As  I  said,  they  are
 our  future.  Therefore,  they  should
 not  suffer  unter  any  impression  that
 the  Government  is  not  sensitive,  even
 to  hear  what  they  have  to  say  in
 the  matter.  Therefore,  1  am  sure  the
 Prime  Minister  will  take  the  neces-
 sary  steps,  early  steps  in  the  matter,
 for  the  purpose  of  holding  discussion
 with  the  students,  apart  from  other
 sections  of  the  people  and  the  com-
 munities  of  this  country  and  with  the
 political  parties.

 The  next  aspect  is  also  iniportant.
 Agitations  and  demonstrations  are
 going  on  for  quite  a  few  days.  I  be-
 lieve  for  a  fortnight.  there  was  no
 movement  or  agitation  or  piotest
 Then  it  started,  and  started  ulmost
 simultaneously  with  certain  news-
 paper  articles  that  came  out.  That
 is  what  we  find.  But  this  is  a  very
 serious  matter.  Unfortunately,  there
 is  violence.  Precious  lives  have  2150
 been  lost  Properties  have  been  da-
 maged.  Therefore,  it  is  our  appeal
 to  all  the  sections  of  people  in  this
 country.  to  see  that  these  issues  are
 discussed  and  solved  in  a  manner
 which  will  be  acceptable  to  all;  and
 whatever  discussion  takes  place.
 whatever  agitation  takes  place.  must
 take  nlace  peacefully,  and  carried  on

 dispassionately.  Therefore,  the  need
 of  the  hour  is  dialogue  and  ciscussion
 with  an  open  mind,  in  a  spirit  of  co-

 operation  and  adjustment.

 So  far  as  Mandal  Commission’s  re-
 commendations  are  concerned,  no
 doubt  we  have  said,  and  we  do  say,
 that  jobs  in  this  country  are  very
 few.  Reservation  has  been  made  only
 in  Central  Government  jobs.

 31—4  LSS/ND/9!1
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 There  are  a  large  number  of  un-
 employed  youths  in  this  country,  edu-
 cated,  not  so  educated,  even  those
 wi  did  not  get  facilities  for  getting
 education;  there  are  a  large  number
 of  people  who  are  unemployed  in
 this  country.  Out  of  them,  there  are
 more  poor  people;  poore-  people  are
 more  in  numbers.  There  ७  no  doubt
 about  that.  Therefore.  we  want  that,
 whatever  facilities  are  available  by
 way  of  reservation  of  jobs  even  for
 these  backward  classe.,  those  facili-
 ties  should  be  given  to  those  peuple
 whose  need  is  the  most.  I  know  it
 may  be  difficult  to  apply  any  stand-
 ard.  It  may  be  said.  what  are  the
 e-onomic  criteria.  But  when  the  kitty
 is  small  and  the  demand  is  large,  one
 has  to  have  some  standard:  and  that
 can  only  be  some  economic  _  stand-
 ard  or  economic  criterion.  That  is

 why  we  have  been  saying  that  an
 economic  standard  along  with  the
 recommendations  of  the  Mandal
 Commission  would  have  heen  more

 acceptable  to  the  people.  And  all  the

 arguments  that  are  being  made  that
 it  will  be  against  merit,  it  will  take

 away  the  opportunity  of  those  young
 peopie,  unemployed  people,  who  by
 their  efforts  have  been  able  to  come

 up  and  are  in  a  position  to  take  up
 these  jobs.  these  arguments  would
 not  have  been  made.  I  am  not  one
 of  thase  who  sav  that  the  merit  is
 only  restricted  to  upper  classes  of

 peonle  or  forward  classes  of  people;
 it  cannot  be.  The  history  has  proved
 it  in  this  country.  In  Tamil  Nadu.  in
 Karnataka,  there  are  reservations  for
 भटका:  and  it  cannot  be  said  per  se
 that  there  is  no  merit  in  the  admini-
 stration  of  Tamil  Nadu  or  in  the
 administration  of  Karnataka:  that
 cannot  be  so.

 After  four  decades  of  independence.
 where  supposedly  meritorious  people
 have  been  taken  in  the  administration
 so  far,  we  do  not  find  that  the  ad-
 ministration  in  those  States  ‘  the

 symbol  of  highest  of  efficiency  or  high-
 est  integrity;  that  we  cannot  say;  it
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 is  not  possible  to  say  that.  Therefore,
 1  do  not  agree  that  on  the  plea  of
 merit  being  sacrificed  the  Mandal
 Commission  Report  should  not  be  ac-

 cepted.  I  am  not  one  of  those  who
 think  like  that.  But  in  a  country
 where  exploitation  has  been  the  order
 ol  tae  day,  poor  people  have  become

 poorer  in  this  country.  A  facility  has
 been  denied  to  a  vast  sections  of  the

 people  in  this  country.  The  result  of
 the  Congress  rule  for  tour  decades
 has  been  greater  and  greater  exploi-
 ‘ation,  greater  and  greater  oppression
 of  those  people  who  had  pot  _  been
 able  to  stand  up  on  the  basis  of  their
 own  strength.  I  know  this  is  the
 curse  of  the  Hindu  society.

 SHRI  VASANT  SATHE:  This  is
 the  result  of  the  closure  of  sick  indus-
 tries  in  West  Bengal.

 SHRI  SOMNATH  CHATTERJEE:
 That  has  been  the  result  of  your
 policy,  Mr.  Sathe.  Your  goverment’s
 policy  had  resuited  in  this.  (Inter-
 ruptionsy

 AN  HONCURABIE  MEMBER:
 fas  been  there  since  the  ‘lays  of

 Nehru.  We  can  prove  it.  (Interrup-
 1i0ns)

 SHRI  SOMNATH  CHATTERJEE:
 1  don't  think  I  have  to  laLour  much.

 [Translation]

 SHRI  SHOPAT  SINGH  MAK-
 KASAR  (Bikaner):  Vasant  Suthe  ji,
 you  may  try  your  level  best,  but  yuu
 cannot  become  a  Minister.  Now  your
 turn  would  never  come.  (/rverruptions)

 MR.  DEPUTY  SPEAKER:  Mr.
 Makkasar,  you  are  disturbing  your
 own  man.

 SHRI  SOMNATH  CHATTERJEE:
 1  don’t  think  1  have  to  labour  much  to
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 establish  that  in  this  country  40  years
 of  Congress  rule  had  finished  the  or-
 dinary  people  of  this  country.  The
 highest  number  of  unemployment  had
 been  during  the  Congress  rule.  The
 highest  number  of  industries  had  be-
 come  sick  during  their  regime.  This
 15  the  position.

 No  State  Government  can  _  or-
 ganise  the  industry.  At  least  we  have
 seen  the  difference  about  it.  Can  you
 explain,  Mr.  Sathe,  why  did  not  your
 government  sanction  the  Haldia  Petro-
 chemicals  Complex  for  ten  years  if
 you  wanted  economic  development  of
 West  Bengal?  Why  did  you  not  sanc-
 tion  the  money  that  was  due  to  us
 for  the  thermal  power  station?  Who
 1  responsible  for  this  sickness?  ह
 know  during  their  regime  the  viabi-

 lity  of  a  company  would  depend  upon
 how  many  employees  would  be  re-
 trenched.  Otherwise,  they  were  not

 sanctioning  viable  schemes,  and
 modernisation  schemes  in  this  ccun-

 try.  Therefore,  for  the  Congress  peo-
 ple  to  talk  of  poor  people  and  their
 development  is  the  rankest  hypocrisy
 in  this  country.  Nothing  else.  We
 have  had  enough  of  them.  The  people
 have  had  enough  of  them.  That  is

 why  they  have  been  put  there  and
 ।  know  how  they  are  functioning.  In
 1o',  Sabha  they  support  the  Prasar
 Bbarati  Bill  and  Mr.  Sathe  claims  it
 to  be  his  Bill,  and  then  in  Rajya
 Sabha  they  go  and  oppose  it  lock,
 stock  and  barrel!  That  is  how  the

 Congress  Party  is  functioning.

 SHRI  VASANT  SATHE:  Do  you
 know  the  latest  position?  It  has  been

 passed  there  unanimously.

 SHRI  SOMNATH  CHATTERJEE:
 Passed  unanimously?  But  I  do  not
 know  what  will  be  the  fate  of  that
 sneech,  if  your  leader  suddenly  comes
 and  if  he  denounces  you,  (Interrup-
 tions)  I  do  not  know.  He  may  do  it

 very  well  as  he  did  it  two  times.  It

 may  remain  on  paper,  I  do  not  know.

 (Interruptions)
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 SHRI  P.  R.  KUMARAMANGA-
 LAM:  You  do  not  have  to  do  so
 much  of.........  क

 SHRI  SOMNATH  CHATTERJEE:
 Mr.  Kumaramangalam,  my  nephew
 has  mastered  this  art  very  well.

 SHRI  P.  R.  KUMARAMANGA-
 LAM:  With  your  blessings.

 MR.  DEPUTY  SPEAKER:  He

 says  you  are  his  nephew.  You  should
 withdraw  that  word,  Mr.  Kumara-

 mangalam.  That  word  goes  out  of  the
 record.  All  this  is  becoming  part  of
 the  record.  What  Mr.  Kumaraman-

 galam  said  will  not  form  part  of  the
 record.

 SHRI  SOMNATH  CHATTERJEE:
 What,  Sir?  Nephew?

 No,
 record.

 MR.  DEPUTY  SPEAKER:
 no.  That  will  remain  on  the
 That  will  go  on  record.

 SHRI  SOMNATH  CHATTERJEE:
 ।  the  word  ‘nephew’  unparliamen-
 tary?  Nephew  is  not  derogatory  either.

 MR.  DEPUTY  SPEAKER:  It  is
 neither  unparliamentary  nor  deroga-
 tory.

 SHRI  SOMNATH  CHATTERJEE:
 It  is  undeniable  that  although  we
 have  had  reservations  for  the  Sche-
 duled  Castes  and  the  Scheduled  Tri-
 bes  in  this  country,  even  our  Consti-
 tution  as  originally  framed,  provided
 that,  the  economic  condition  and  the
 social  condition  of  the  Scheduled
 Castes  and  Scheduled  Tribes  have
 not  come  up  to  the  expected  level.
 Why  not?  Why  does  their  position
 still  remain  as  bad  as  it  was  in  1951?

 Only  marginal  increase  is  there.  Sub-

 ject  to  correction.  I  am  told  that  after
 ।

 *Expunged  .as  ordered  by  the

 Chair
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 all  these  years,  in  the  Central  Gov-
 ernment  Class  I  Services  about  85

 r  cent  of  the  posts  are  held  by
 heduled  Castes  and  Scheduled  Tri-

 bes  although  their  reservation  is  to  the
 extent  of  22.5  per  cent.  Why  not?
 Because,  educational  facilities  have
 not  been  given  to  them.  For  their
 economic  upliftment  no  real  effort
 has  been  made.  It  is  only  through  the
 industry  of  our  brothers  and  sisters
 of  the  Scheduled  Castes  and  Schedul-
 ed  Tribes  who  by  their  own  efforts
 and  by  their  own  merit  have  been
 able  to  come  up.  Even  with  the  re-
 servation  it  has  not  been  possible  to

 bring  them  up  to  the  desired  limit.

 Now,  who  has  to  bear  the  responsi-
 bility  for  this?  Today,  we  are  talking
 of  it.  J  know  that  our  Constitution
 consciously  uses  the  word  ‘social  and
 backward  classes’.  But  please  do  not
 forget  that  the  Constitution  cume  into
 force  in  1950  and  in  1951,  within  one
 year,  Pandit  Jawaharlal]  Nehru  _  felt
 the  necessity  and  this  Parliament  felt
 the  necessity  of  amending  the  Consti-
 tution.  And  the  First  Amendment
 was  brought  in  for  the  purpose  of
 the  advancement  of  the  socially  and
 financially  backward  classes  of  peo-
 ple.  Why?  Because,  it  was  realised
 that  unless  some  protection  was  given,
 unless  some  reservation  was  provid-
 ed,  it  was  very  difficult  for  these  peo-
 ple  who  had  been  the  victims  of
 exploitation  and  oppression  during
 the  British  days,  as  they  had  _  their
 alicn,  imperialist  interests  to  serve.
 They  had  their  imperialist  interests  and
 had  to  serve  their  alien  iulers.  They
 perpetrated  the  caste  system.  They
 encouraged  the  division  of  the  people
 on  the  basis  of  religion,  on  the  basis
 of  castes,  they  created  the  zamindars,
 they  created  the  Jotdars,  and  feudal
 landlords  also  were  created  in  this
 country,  merely  for  their  interest.  But,
 overnight  it  could  not  be  solved.  That
 is  why,  Pandit  Jawaharlal  Nehru  felt
 that  m  1951,  within  one  year  of
 the  framing  of  the  Constitution,  which
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 originally  did  not  contain  any  provi-
 sion  in  Article  15(4),  for  socially  and

 financially  backward  classes,  that
 amendment  was  brought  in.

 19.00.  hrs.

 That  Amendment  was  brought  in.
 Who  were  the  persons  thought  of?
 Who  were  the  persons  contemplated
 to  be  covered  in  the  socially  and  edu-

 cationally  backward  class?

 We  are  opposed  to  this.  We  are

 against  casteism,  division  of  people
 on  the  basis  of  caste.  But  can  we

 deny  the  historical  fact,  which  is  there
 that  such  people  belonging  to  certain
 castes  are  today  the  most  exploited,
 socially,  educationally  and  also  eco-

 nomically?  Therefore,  it  was  thought
 necessary  to  amend  the  Constitution
 to  bring  them  in.  That  is  why,  Arti-
 cle  340  provided  that  a  Backward
 Classes  Commission  should  be  ap-
 pointed  wherever  and  whenever  neces-

 sary  for  the  purpose  of  making  _  re-
 commendations  for  inclusion  of  pro-
 vision  for  their  improvement.  I  know
 that.  Therefore,  it  cannot  be  _  said
 that  it  is  trying  to  mislead  the  people
 by  saying  that  the  Constitution  has
 as  such  referred  only  to  classes  and
 therefore,  how  can  you  bring  in  the
 caste.  Nobody  can  deny  that  the  back-
 ward  classes,  as  we  understand  and
 as  the  Mandal  Commission  has  re-
 ferred  to,  form  the  predominant  majo-
 rity  of  the  socially  and  educationally
 backward  classes  in  this  ccuntry.
 There  is  no  doubt  about  that.  But
 even  then,  we  felt  as  I  said  earlier,
 that  opportunity  being  limited,  let
 even  those  students  or  young  people
 belonging  to  these  castes—for  some
 reason  some  better  opportunity  was
 available  to  a  particular  person  and
 therefore,  he  should  not  get  necessa-

 tily  greater  benefits  than  these  peo-
 ple—be  given  such  benefits.  There-
 fore,  it  is  a  matter  which  can  be  dis-
 cussed.  The  formulas  can  be  arrived
 at.  As  I  started  by  saying,  we  are  in
 favour  of  this  recommendation.  We

 support  the  Prime  Ministcr’s  state-
 ment.  As  1  said,  there  are  already
 reservations  in  this  country.  Many
 States  have  got  reservations.  It  is  not

 something  new.  I  did  not  e:.pect--
 ।  do  not  know  whether  the  Prime
 Minister  expected  an  answer  from
 Mr.  Sathe—an  answer  from  him  be-
 cause  they  cannot  afford  to  give  an
 answer.  In  Karnataka  or  Andhra
 Pradesh,  they  will  abolish  it.  They
 will  abolish  it  and  at  the  same  timc,
 Congress  will  be  abolished  from  that
 side.  I  know  that  they  are  yery  much
 worried  today.  They  think  that  Mr.
 Vishwanath  Pratap  Singh  is  going  to
 announce  a  mid-term  poll  and  they
 will  have  nothing  to  say  to  the  people.
 Probably  the  Prime  Minister  may
 have  to  give  them  one  more  assurance
 that  there  will  be  no  mid-term  poll.
 This  is  what  is  making  them  nervous
 and  to  worry  about.  They  cannot
 make  up  their  mind.  They  cannot

 give  a  direct  answer......  (Interrup-
 tions)

 SHRI  JANARDHANA  POO-
 JARY:  ।  am  not  on  a  point  of  order.
 But  1  will  ask  some  clarifications.  1
 am  referring  to  the  Mandal  Com-
 mission  Report.  A  question  was  pos-
 ed  by  the  hon.  Prime  Minister  and
 Mr.  Chatterjee  saying  that  whether
 in  Karnataka  and  Andhra  Pradesh,
 are  you  going  to  just  give  up  the
 caste.  That  is  what  they  have  posed.
 Sir,  kindly  read  the  recommendation
 of  the  Mandal  Commission  Report.
 Para  2.34  at  page  8  says:

 “The  Government  order  of  1961
 based  on  these  recommendations
 was  struck  down  by  the  Supreme
 Court  in  the  celebrated  Balaji’s
 case  with  the  observation  that  the
 State  Government  had  committed
 a  fraud  on  the  constitution.  In
 view  of  this  the  State  Govern-
 ment,  as  a  temporary  measure,
 started  treating  individuals  ins-
 tead  of  classes  as  backward  for
 giving  them  special  benefits.



 ०
 Rule  193
 Dec.  on  Mandal
 Commission

 Report  And

 Para  2.35  says:

 “It  was  in  August,  1972  that  Kar-
 nataka  Government  set  up  Back-
 ward  Classes  Commission  under
 the  Chairmanship  of  Shri  L.  G.
 Havanur  and  it  submitted  its  Re-
 port  in  November  1975.  In  its

 findings,  the  Commission  stated
 that  it  had  not  gone  by  the
 criterion  of  caste  in  deciding  the
 social  backwardness  of  castes  and
 communities.  Instead,  it  had  re-
 lied  on  multiple  tests,  such  as
 economic,  residential  and  occupa-
 tional  factors  in  determining  social
 backwardness  of  castes  and  com-
 munities.  Instead,  it  had  relied
 on  categories  of  backward  classes,
 worked  out  the  percentage  of
 their  population  in  the  State  and
 recommended  reservation  of  va-
 cancies  in  Government  services  as
 given  below:

 Backward  Communities—percen-
 tage  of  population  19.20%,  per-
 centage  of  reservation  16%

 Backward  Castes—percentage  of
 population  14.47%,  percentage  of
 reservation  10%

 Backward  Tribes—percentage  of
 population  8%,  percentage  of  re-
 servation  6%.”

 Now  what  the  Congress  said  was
 that  the  caste  should  not  be  the  sole
 criteria  but  it  should  be  one  of  the
 criterion.  This  is  what  the  Karnataka
 Government  has  done.  It  is  on  this
 basis  that  our  Congress  President.
 Shri  Rajiv  Gandhi  and  also  the  Indian
 National  Congress  have  been  empha-
 sising  this  factor.  Please  adopt  it.

 SHRI  SOMNATH  CHATTER-
 JEE:  As  I  said,  many  of  the  States
 in  this  country  for  years  together,
 have  been  following  a  reservation
 policy  for  the  backward  classes  and
 so  long  backward  classes  have  been

 primarily  treated  as  backward  castes.

 Now  the  reason  has  been  quite  ob-
 vious.  Now  the  Mandal  Commission
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 has  said  that  “an  essential  part  of  the
 battle  against  social  backwardness  is
 to  be  fought  in  the  minds  of  the  back-
 ward  ple”.  Therefore,  it  is  also
 essential  that  they  should  be  in  a  posi-
 tion  not  to  think  of  the  backwardness
 which  is  thrust  upon  them  because  of
 their  birth  or  because  of  their  position
 in  the  society  which  has  been  imposed
 on  them.  Therefore,  it  has  been

 thought  that  reservation  is  essential.
 That  is  why,  it  has  gone  even  to  the
 extent  of  64  per  cent  some  where  and
 68  per  cent  in  some  States.  And  this
 has  stood  the  test  of  legal  scrutiny
 and  judicial  scrutiny  there.  But  diffe-
 rent  forms  of  reservation  can  be
 thought  of.  Therefore,  one  State  in
 this  country  i.e.  Bihar  has  been  follow-

 ing  a  formula.  Shri  Karpoori  Thakur,
 a  leader  who  has  dedicated  his  life
 for  the  upliftment  of  the  backward
 classes  in  this  country  and  one  of

 pioneers  in  the  freedom  struggle,  dur-

 ing  his  Chief  Ministership,  has  evolved
 a  formula  which  has  been  working
 satisfactorily  there.  Therefore,  with-
 out  in  any  way  affecting  the  backward
 classes  in  this  country,  without  deny-
 ing  their  rights  as  such,  these  formulae
 in  different  ways  can  be  considered  for
 the  purpose  of  providing  reservation
 or  protection  to  the  most  needy  sec-
 tions  of  the  backward  classes  in  this

 country.  This  is  ‘our  request  to  the
 Government  and  the  Prime  Minister
 to  consider....(Interruptions)

 The  Second  statement  of  the  Prime
 Minister  has  referred  to  further  reser-
 vations.  We  have  also  our  views  on
 this.  We  say  if  you  are  not  able  to

 bring  in  economic  criteria  within

 twenty  seven  per  cent,  this  5  to  10

 per  cent  reservations  must  be  for  those
 who  are  economically  poor,  the
 poorest  sections  of  the  society  in  this

 country,  so  that  there  may  not  be  a

 duplication  of  the  benefit,  that  within

 twenty  severi  per  cent  they  will  get  it
 and  plus  this  five  to  ten  per  cent.  This
 is  a  matter  that  the  Prime  M
 should  consider.  Now,  it  is  being
 alleged  that  no  resetvation  over
 wBove  fifty  per  cent  will  be  pe  न
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 In  my  own  humble  way  of  reading
 the  Supreme  Court  judgement.  now
 there  is  no  final  pronouncement.  If  a
 reasonable  case  can  be  made  out  for  the

 purpose  of  providing  reservation  in
 this  country  for  poorer  sections,  and
 I  do  not  think  that  there  can  be  more
 reasonable  basis  than  poverty,  which
 is  being  undergone  by  the  people  of
 this  country,  then  this  five  to  ten  per
 cent  reservations  for  the  poor  sections
 need  not  be  thought  of  being  struck
 down  as  ultravires  of  the  Constitution.

 Now,  the  other  very  important  as-

 pect  with  which  I  think  the  Govern-
 ment  has  to  acquaint  itself  and  has
 to  address  for  the  purpose  of  solution,
 even  this  twenty  seven  per  cent  of
 the  reservations  given  to  the  backward
 classes  will  not  solve  their  problems.
 You  have  to  make  all  out  efforts  to

 fight  against  illiteracy,  for  the  purpose
 of  advancement  of  education,  for

 creating  more  job  opportunities  in  this

 country.  How  many  jobs  will  you
 give?  How  many  percentage  of  jobs
 in  totality  of  the  job  potential  in  this

 country  is  to  be  in  the  central  Govern-
 ment  sector?  It  is  good  that  the
 Prime  Minister  has  announced  that  it
 will  not  be  imposed  on  the  States.  It
 is  only  for  the  purpose  of  initial  and
 direct  recruitment  to  Central  Govern-
 ment  services  and  public  sector  under-
 takings.  But,  a  contrary  impression
 has  been  created.  It  seems  there  is
 an  over  reaction  because  it  is  true  that

 many  of  the  recommendations  of  the
 Mandal  Commission  have  not  yet  been
 accepted,  not  yet  been  implemented,
 are  not  being  implemented  like  promo-
 tion,  etc.  or  carry  forward  of  the
 vacancies.  This  has  not  yet  been
 done.

 Therefore,  what  I  submit  and  what
 my  party  said,  it  is  essential  that
 there  has  to  be  an  all  round  economic
 development  directed  towards  alleviat-

 ing  principally  the  economic  distress,
 the  educational  backwardness,  the
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 social  backwardness,  of  these  poor
 people  in  this  country,  that  is  essential.
 Therefore,  this  mere  reservation  will
 not  solve  the  problem.  It  will  be  a

 good  step,  it  will  give  them  an  impres-
 sion  that  they  will  be  participating
 more  effectively  in  the  governance  of
 the  country.  It  will  give  them  an  im-

 pression,  it  will  give  them  a  feeling
 of  strengthening  their  minds  that  they
 can  reach  the  highest  level  of  Govern-
 ment  service  although  they  have  been
 borne  to  belong  to  a  poor  community.

 In  this  context  we  find  that  West

 Bengal  is  really  one  of  the  States,
 which  the  Mandal  Commission  has
 referred  to,  and  where  these  caste
 barriers  are  minimum.  In  West  Ben-

 gal,  this  caste  oppression,  social  op-
 pression  and  social  exploitation  of
 certain  classes  of  people  on  the  basis
 of  caste  is  almost  non-existent.  This
 has  been  acknowledged  by  the  Mandal
 Commission.  (]nferruptions)

 In  this  context,  what  is  essential  is
 the  implementation  of  land  reforms

 legislations.  During  the  Congress
 regime,  they  passed  certain  laws  but
 never  implemented  them.  They  even
 passed  a  panchayat  law  in  West  Ben-

 gal  in  1973  but  never  held  elections
 for  Panchayats  for  eighteen  years.
 They  did  not  hold  Municipal  elections
 for  sixteen  to  eighteen  years  in  West
 Bengal.  Land  reforms  legislation  they
 passed  in  1955  but  they  never  imple-
 mented  it.  Unless  you  are  able  to
 create  new  jobs  in  the  rural  areas,
 unless  you  are  able  to  make  improve-
 ment  in  the  economic  condition  in  the
 tural  areas  where  vast  number  of  our
 poor  people  live,  you  cannot  bring
 about  the  real  change.  The  reserva-
 tion  of  jobs  that  you  are  providing
 may  be  of  some  help  to  the  backward
 classes,  but  for  overall  improvement,
 you  must  completely  distance  yourself
 from  the  Congress  policies.  That  is
 why  we  have  been  demanding  from
 you  that  you  have  to  see  that  these
 land  reforms  legislations  are  fully  im-
 plemented,  that  the  poor

 people,
 the

 tillers  of  the  soil.  set  an  involvement
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 in  this  country,  in  the  economic  rege-
 neration  of  this  country.  Therefore,
 what  is  essential  is  that  these  pro-rich
 pro-landlords,  pro-teudal  policies  of
 the  Congress  Government  you  have  to

 completely  reorient  and  make  a  new

 policy.

 Nearly  over  forty  years  of  valuable
 time  in  this  country  has  been  lost
 because  of  the  Congress  Government
 that  has  ruled  this  country  to  the
 detriment  of  the  common  people,
 which  has  brought  more  misery  to  the

 poor  people  of  this  country  than  has
 solved  their  problems.  Therefore.
 with  these  suggestions  that  we  have
 made,  we  have  expressed  our  support
 for  the  Commission’s  recommendation
 but  we  find  that  in  its  implementation
 it  can  be  adjusted  in  a  manner  which
 will  be  acceptable  to  all  the  people.

 At  the  end,  I  appeal  to  all  to  see
 that  there  is  no  violent  agitation  on
 this  matter.  This  should  be  done

 peacefully  by  means  of  dialogue  and
 discussion.  Let  not  a_  single  more

 precious  life  be  lost  in  this  country.
 Let  no  public  property  be  destroyed  in
 this  country.  In  this  country,  we  have
 so  many  important  problems  to  solve.
 There  are  so  many  national  problems
 to  be  solved  in  this  country  and  it  is

 necessary  that  all  sections  of  the  peo-
 ple  of  this  country  should  unite  to
 solve  these  pressing  national  problems.
 We  should  not  divide  ourselves.  We
 should  not  fritter  our  energies  by  fight-
 ing  among  ourselves,  mostly  misled

 by  people  who  are  politically  moti-
 vated,  who  find  themselves  today  com-

 pletely  outside  the  mainstream  of  the

 political  life  in  this  country.  There-
 fore,  with  these  submissions,  I  con-
 clude  and  1  again  request  the  Prime
 Minister  to  take  these  matters  into
 consideration.

 (Interruptions)

 SHRI  VASANT  SATHE:  50,  if
 the  economic  factor  is  introduced,  if

 that  one  simple  thing  the  Prime  Minis-
 ter  is  willing  to  accept,  1  am  sure,  the

 agitation  in  the  country  will  stop......
 (/nterruptions).  Let  that  economic
 criterion  be  accepted.

 19.19  hes.

 MESSAGE  FROM  RAJYA
 SABHA

 [English]

 MR.  DEPUTY  SPEAKER:  Addi-
 tional  Secretary  will  now  report  a  mes-
 sage  received  from  Rajya  Sabha.

 ADDITIONAL  SECRETARY:
 Sir.  1  have  to  report  the  following  mes-
 sage  received  from  the  Secretary-
 General  of  Rajya  Sabha: ।

 ।  am  directed  to  inform  the  Lok
 Sabha  that  the  Prasar  Bharati
 (Broadcasting  Corporation  of
 India)  Bill,  1990,  which  was  pass-
 ed  by  the  Lok  Sabha  at  its  sitting
 held  on  the  30th  August,  1990,
 has  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on  the  Sth

 September.  1990,  with  the  follow-
 ing  amendments --

 Clause  4

 1.  That  at  page  4,  after  line  36,  the
 following  be  inserted,  namely  :-

 (4)  The  recommendations  made
 by  the  committee  constituted
 under  sub-section  (1)  shall  x
 binding  for  the  purposes  of  ap-
 pointments  under  this  section.

 Clause  7

 2.  That  at  page  5.

 ह)  After  line  40  the  following  be
 inserted,  namely  --

 (a)  ceases  to  be  a  citizen  of
 India;  or

 (ii)  the  existing  entries  (a)  to  (d)
 be  renumbered  as  entries  (b)
 to  (©)  respectively.


